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IN THE HON'BLE NATIONAL GREEN TRIBUNAL WZ BENCH PUNE

ORIGINAL APPLICATION NO 43 OF 2025 WZ.

Santosh Ningappa Burje ===} Applicant.
Vs
MPCB & Others, - ===} Respondents.

Affidavit in Reply on behalf of the Respondent Nos.7.

|, Sadanand Kulkami, Managing Director, of the R,No.,T — Industry do hereby state on
solemn affirnation and filing this Affidavit-in-Reply to the Main-Application filed by the
Applicant only with & fmited purpose of bringing on record true and correct facts and
para-wise remarks o the contentions raised by the Applicant aboul the R.Ne.7. | shall
not be deemed to admit anything saved axcept whalever specifically stated hereunder.
| erave leave 1o file an Additional Affidavit as and when necessary.

Facts and Circumstances of the Present Application-

The Application is mainly filed on the ground that the Respondent-Industry is
operating its industrial unit of manufacturing Aluminum Melting without oblaining
Conseant to Operate under the provisions of the Water and Air Acts from the MPCB
(R.Nos.1& 2 respectively). The other conlentions of the Applicant are that the R.MNo.7
causing substantial pollution by violation of the prescribed standards for emissions
and effluents, thereby posing a risk to the environment and public health. It is also
stated that the Application is filed aggrieved by the damage caused to the anvironment
in terms of poflution and without oblaining permissions from the concemed
government authorities.

However, the R.No.7 does not admit the contantions raised above and would fike

to submit true facts and circumstances as under -

1) The R.Mo.7 has obtained the Consent to Establish from the R.No.2 by making
Application in the prescribed format for the manufacture of Aluminum Castings
in various shapes and sizes for the maximum capacity of 10 MT/Month, which
had been granted for a period up to the commissioning of the unit subject to
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2}

3)

4)

5)

certain lerms and conditions stipulaled therein. A copy of the said Consent to
Establish dated 07.07.2008 is enclosed and marked as an Annexure- R-1.

The Proprietor of the R.Mo.7 has met with the accident in 2009. The True Copy
of MRI in respect of the damage caused to the Proprietor of R.No.7 is enclosed
and marked as an Annexure- R-2. Therefore, the R.No.7 could not start ils
construction activity and could not pay bank loan till 2012. The Shamrao Vithhal
Cooperative Bank Lid., Ichalkaranji has therefore taken the possession of
property on 25.06.2010. True Copies of the Notice dated 25.06.2010 and Letter

dated17.06.2010 issued to the Police Authorities are enclosed and marked as
an Annexure-R-3 & 4 respectively.

Thereafter, the R.Mo.7 after recovery from the accident and after making
provision for payment of loan in Sep 2012 has deposited amount or loan with
Shamrao Vithhal Cooperative Bank Lid. Therefore, the Bank has released the
possession to the R.No.7 in First Quarter of the year 2013. Thereafter, the
R.No.7 tried to start prefiminary aclivity of installation and construction.
However, on account of the serlous illness (Breast Cancer) of the wife of the
Proprietor from the year 2013 to 2015, the R.No.7 could not operate his its
manufacturing activity. The record of such treatment is available with the

R.Na.7. A Copy of the Operation done in respect of Cancer Trealment is
enclosed as an Annexure-R- 5.

The R.No.7 could not operate its manufacturing activity till March 2015, The
Copies of Consumer Personal Ledger (CPL) of MBEDCL., Ichalkaranji for the
pariod from 2011 to 2015 are enclosed and marked as an Annexure R-6
collectively. The consumption of Electricity Units for the period 2011 to March
2015 has been clear-cul displayed as "0’ unit. Therefore, Gll March 2015, the
production activily could not be slarted for which pariod, no Environment
Damage Compensation should have bean assessed by the MPCB.

The R.No.T would like lo submit most respectiully thal the production activity
was nol in operation during the pericd July 2015, October 2016, November
2016, December 2016, June 2017, August 2017, and November 2022 1o March
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6)

2023 (COVID Pericd) respectively. The copies of Consumer Personal Ledger
(CPL) of MSEDCL, Ichalkaranji are already enclosed al an Annexure R-7
collectively.

The R.Mo.7 submits that monthly the consumption of Electricity Unit for
functional days of 24 days is average 5631 Units on the basis of period from
April 2015 to June 2025 for total consumption of Electricity-Units actually
consumed as per the Consumer Personal Ledger (CPL) of MSEDCL,
Ichalkaranji divided by 110 monihs for the said years.

Therefore, it is respectfully submitted that unless and until the average
electricity consumption of 24 days for the aforesald perlod Is achieved, the unit
may not be freated as operational for the particular month in which the recorded
electricity consumption falls below such average. Any consumption of electricity
less than the said average during a given month is attributable only to non-
manufacturing activities carriad out in tha unit, and not to actual manufacturing
operations. A slatement showing the calculation of electricity consumption from
2015 1o 2025, indicating the average monthly consumption derved by dividing
the tofal units consumed during the said period by the total number of months,
is enclosed herewith for ready reference and marked as Annexure R-8.

Hence, the R.No.7 submils that for the month of April 2015 to July 2016,
Feb 2017 1o May 2017, Nov 2017 to Aprl 2018 , Aug 2018 , Nov 2018 |, Dec
2018 , Fab 2019 , Sep 2019 to Dec 2019, Feb 2020 to May 2020 , July 2020 ,
Oct 2020 , Nov 2020 , Jan 2021, April 2021 , May 2021 , July 2021 to Sep 2021
, Nov 2021 to Feb 2022, April 2022 , May 2022 | Aug 2022 to Oct 2022 | July
2023 to Dec 2023 , Feb 2024 , Mov 2024 and Feb 2025 respectively since
average consumption of Eleciricity was less than the whalever average
calculation is done 2015 to June 2025, may not kindly be treated as operalion
of manufacturing activity and may kindly be exempted from Environment
Damage Compensation (EDC). The R.No./ was asked by the MPCB in the
personal hearing extended on M.!]?.EEIEE.

The R.No.7 has alkready communicated above facts duly supported by
the documents afler complling the same, afler personal hearng i on
04.09.2025. The copy of the submissions made on the portal is enclosed and
marked as an Annexura R<9.
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7) The Applicant has filed the present application only with a view to harass
Respondent Mo. 7 for reasons best known to him, Itis pertinent to submit that
there are several legal preceedings between the Applicant and Respondent No.
7, the oulcomes of which have predominantly been in favor of Respondent Mo,
7. The brief particulars of these cases are set out hereinbalow:

a) Tha RCS Mo, 174 of 2020 Civil Court has been filed against the Applicant
on the ground of unauthorized encroachment/construction on R. NoT's
Domeslic Property and also Writ Petition No. 1564 of 2024 High Cour,
which has Ordered Municipal Corporation to Demolish Applicant's lllegal -
unauthorized and consfruction. The Copy of Order passed in Writ Petfition
Mo. 1564 of 2024 High Court is enclosed and marked as an Annexure R-
10. There after the Respondent No.7 has filed Contempt Petition against the
Applicant for unnecessary harassment caused by him.

The Applicanl approached Hon'ble State Human Rights Commission
seeking the redressal of grievance against the Chief Officer, Ichalkaranji
Magar Parishad bearing MIS.No.27811314/2021. The Depuly
Commissioner by his Letter dated 23122022 has communicated that the
Complaint is without any substance and no evidence |s about grisvances of
the Applicant have brought on record. Hon'ble State Human Rights
Commission has held that the Complaint is devold of any merit and
dismissed and deposed of the said Miscellaneous Application. The Letter
given by the Deputy Commissioner and Order Of MIS. No.2781/1314/2021
and Lattar by Deputy Commissionar along with True Translation thereof into
English are hereby enclosed and marked as Annexure R-11 & R-12
respectively.

In Addition to above cases, Two FIR dated 29.10.2021 and 26.02.2022
respectively are filed against Applicant for unauthorized construction &
Contempt Of MRTP ACT also One NCR dated 17.03.2021 iz also filed
against the Applicant by Mr.Mali (Original Land Owner) for Physical
Violence and Harassment bearing a grudge against their similar pending

law suils. The FIR & NCR are enclosed and marked as Annexure R-13
collectively.

The Applicant is a Plant-head al Supreme Group for more than last 10
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years having 5 to 6 individual units where practicing similar manufacturing
activities which do not comply with the MPGB norms and just harassing the
R.No.7 industry for reasons best known to him. The Applicant has now filed
the Present Application before this Hon'ble Tribunal only with a view 10

harass the R.No.7 and with a vested interest. The Application is therefore
not Bonafide.

b) The R.Mo.2 has given Proposed Directions on 17.12.2024 for Operation of
Unit without Consent to Operate stating that since long the unit is in
operation without Consent to Operate and without providing Air Pollution
Control System to 4 MNos of Meling Fumaces, a copy of the Proposed

Directions dated 17.12.2024 is enclosed and marked as an Annexure R-
14,

The R.Mo.7 has immediately applied for First Consent to Operate on
23.12.2024 giving the details about the Date of Registraion. A copy of the

said Application for First Consent to Operale is enclosed and marked as an
Annexure R-15,

¢) The R.Mo.7 say and submil that after making operation of First Consent to
Operate, the R.No.2 has sent Scrutiny Letter, pointing out that the cost of
fixed asset is excluding computer and fumiture and since the Udaym
Registration date is 05.12.2008, there is delay of 5863 days for which panal
charges of Rs. 48180/~ as per the Amnesty Scheme will have to be
deposited and total fees of Rs. 27000 up to 2026 required to be paid, The
objection was raised in respecl of details of Air Pollution Control Systam
(APC) with design details. A copy of the said Scrulingy Letler dated
40.12.2024 is enclosed and marked as an Annexure R-16.

d) The R.Mo.7 is S.5.1-Red Micro Category Unit having Capital Investment of
the Project Rs,0.4931 Crores engaged in the manufacluring of Aluminum
Casting in Various Shapes and Sizes with lotal Menthly Manufacturing of 3
to 4 MT/M. It generates Zero Effluent and only 1 CMD domestic effluent. It
has provided the amangement of Septic Tank followed by Soak Pit. It
generates hardly B Kg/M Dross (Mon-hazardous solid impurities of
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h)

dispersad in the metal), which is sold to Authorized party. The indusiry has
provided APCLU followed by Wel Scrubber with stack Height of 20 Melers
for its electric Melting Furnaces (04 Nos of which only 2 are operational ).
The Unit has though started iis production of late in 2015 without full-fledge
production and with fullfledge production on regular basis fram 2017 year,
has deposited penal charges for obtaining First Consent to Operale from
2008 amounting to Rs.48190/- and then only First Consent to Operate is
granted, A copy of the receipt in respect of payment of penal charges for the
period from 2008 to 2025 |s enclosed and marked as an Annexure R-17.

The R.No.7 has given reply to the Scrutiny Letter after payment of penal
charges of Rs.48190/- vide email dated 08.01.2025. A copy of the said
Email is enclosed and marked as an Annexure R-18. In the said reply
corrected CA Cerfificate enclosed with receipt of penal charges paid and
addition Consent Fees paid with the design details of APCU with Work
Order.

The Compliance of the Interim Directions has been reported on 03.03.2025
and uploaded on the portal of the MPCE, pointing out the compliances of
the Inztaltation of the Air Pollution Conirel System as per MPCE Morms. A
copy of the said Compliance Repor dated 03.03.2025 is enclosed and
marked as an Annexure R-19.

The MPCE has extended the personal hearing on 18.03.2025 and Issued
Interim Directions dated 27.03.2025. A copy of the Interim Directions dated
27.03.2025 Is encdlosed and marked as an Annexure R -20. The Interim
Directions imposed condition to operate APC round O'clock 1o achieve
consented standards and to operate it after obtaining Consent to Operate.

The Bank Guarantee of Rs.50,000/~ has been forfeited for eadier non-
compliances,

The R.MNo.7 after starting ils regular production has applied far grant of First

Consent lo Operate after compliance of all the environmental norms. The
Application for Consent to Operate was submilted on 23,12,2024 date, After
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due scruliny, the R.Mos. 1 & 2 have granted First Consent to Operate on the
basis of total compliance verified by the R.Mo.2 through visit and inspection
of the R.No.7 industry. A copy of Frist Consent to Operate dated 22.04.2025
is enclosed and marked as an Annexure R-21.

i) In view of the above the payment of penal charges of Rs. 48,190/- for the
operation of the period of the Unit without Consent to Operate and also the
forfeiture of BG of Rs. 50,000/- for non-instaliation of APCU, the MPCB has
already iniliated appropriate actions against the R.No.7 and therefore the
Applicant should not have filed the Present Application as no substantial
question relating to environment has arose. The R.No.7 therefore, prays thal
the Present Application may kindly be disposed of.

B) Para-wise comments on the Application filed by the Applicant on behalf of

R.No.7 are as under-

a) The Contents of Para 1 to 3 are not correct because the Applicant has filed
the Present Application only with a view to harass the Respondent Mo.7 for
the reasons best known to him. A variety of complaints are made on false
grounds against the R.No.7 by the Applicant as mentioned in the Para 7 of
this Affidavit-in-Reply of the above. It is denied that the Present Application
i filed by the Applicant for the protection of the Environmant and Ecology.
The Applicant is nol at all aggrieved party in this petition to seek relief and
compensation for the alleged damage caused to the environmenlt through
air poliuting activity alleged to be caused by the R.No.7.

b) The contents of Para 4 to 10 are pertaining to the R.Mo.1 1o 6 and | am
advised not fo deal with the same. However, the R.No.7 will rely upon true
and correct position thereaf.

c) With reference to Para 11 of the Application, it is submilted thal the R.No.7
though ebtained Consent to Establish on 07.07.2009, it could not applied
for First Consent to Operate on account of the possession taken over by the
Bank for non-payment  of loan-installment when the Sole Proprietor of the
R.No.7 met with the accident and therefore, was unabla to pay the
nstaliment till he recovers from the said accident and able to make provision
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for repayment of loan. Though he has tried lo operale his unit, again could
not operate it o its full-fledge capacity on account of Breast Cancer
Treatment of his wife and also on account of financial crisis and market
conditions. The unit could not be operated for the periods shown in Para 5
and 6 of this Affidavit-n-Reply. However, the R.No.7 has deposited penal
charges for making application for Consent to First Operale for total period
from the date of obtaining Udyam License in 2008 till Consent to Operate I

obtained even though it has not operated its manufacturing activity for a
considerable long time.,

d) With reference to Para 12 of the Application, it is submitted that as stated
above the R.Mo.7 could not operate its unit for a considerable long time as
mentioned in Para 5 & 6 above, Therefore, the MPCB- Officials also not

monilored the emissions etc, on account of non-operation of unit for the
above periods.

@) Wilh reference to Para 13 of the Application, it is submilted thal after
obtaining Consent to Establish, the unit was not operated till 2017 and also
during the perod of COVID as mentioned in Para 5 of the above. Therefara,
it has applied for First Consent to Uperale only when it has reached full
capacity of production in the year 2024. Hence, it is incorrect to say that
since 7.07.2009 the industry has not stopped its working and operated
without Consent to Operate. It is denied that it has continued the production
and pollution without fear of legal action from all concermed government

bodies, The R.MNo.7 was not operated for the above parod mantionad in the
Para of this Affidawit,

f) With reference to Para 14 of the Application, it is submitted that, when the
Proposed Directions were given on 17.12.2024, the R.Mo.T was just inying
to take steps lo make unil operational and then only applied for First
Consent to Operate on 23.12.2024. Therefore, the proposed direction was
issued on 17.12.2024 on the basis of visit and inspection carmied oul on
06.12.2024. the Applicant has thereafter given the complaint on the basis of
information received by him. Whatever, non-compliances, the MPCB-
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Official observed al site, for which the R.No.7 has already taken effective
steps and then only First Consent lo Operate has been granted on
22.04.2025.

Itis denied that the MPCB has not even verified generation of Hazardous
Wasle and its disposal after issuance of Consent to Establish in 2009,

g) With reference to Para 15 of the Application, it is submitted that, the
Proposed Directions were issued 17.12.2024. The R.No.7 immediately
applied for First Consent to Operate on 23.12.2024, however, the R.No.2
has calculated penal charges of Rs, 48190/- as per Amnesty Scheme and
deposited it with consent fees of Rs. 27000/-. The Industry has provided
APCLU with wet scrubber and stack height of 20 meter. Hence, Consent to
First Operate has been granted as mentioned abovea,

In the meantime, the Interim Directions were issued on 27.03.2025 alter
extending personal hearing on 15.03.2025. The compliance of interim
Directions reported on 03.03.2025. The copy of the said Lelter is already
filed on record. Taking into consideration total compliance, the First Consent
to Operate has been granted on 22.04.2025 after forfeiture of Bank
Guarantea of Rs.50,000/- for the non-compliances stated in the Para 15 of

the said Application. Therefore, thare was no necessity to file the present
Application,

h) With reference to Para 15 and 16 of the Application, it is denied that the
F.No.7 has not replied 1o the notice issuad by the MPCB and also nor taken
corrective measures within the given timeframe. MPCB has already
recoverad penal charges of Rs.48190/- and also forfeited bank guarantees
of R=.50,000/- for the period for which violations was reported and then
compliance was done.

3) Wilh reference to the grounds of ohjections raized In the Application, the
following are the submissions on behalf of the R.No.7

a) Violation of Consent Requirements — Wilh reference to Para 17 and 18

ol the Application, it is submitted that the R.Mo.7 has fairly admitted that

afler oblaining Consent to Establish in 2009, an account of its genuine
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difficulties as stated in Para 5 & 6, it could not be operated for a considerable
long period and also when operated, it was below the full-fledge production
and for the above period, it has already deposited penal charges for making
Application for Consent to First Operate of late.

Now it has been granted Valid Consent to Operate dated 22.04.2025.
For the earlier non-compliance of non-installation of Air Pollution Control
Devices, Bank Guarantee of Rs, 50,000/~ has been forfeited even though
the R,No.7 could not operate its unit for a considerable long time. Itis denied
that the industry has willfully disregarded the mandatory condition o
obtained prior consent. Since, Industry has not been operated for a
considerable long period, it could not carry out the stack and ambient air
quality monitoring as per Consent to Establish. Therefore, the MPCE has
also not monitored durng the said period of non-operation.

b} With reference to Para 19 of the Application, it is resubmitted that for the
above pariod mentioned in Para 5 & 6, the unit was not operated and when
it has started its operation on account of financial and other difficulties, only
job work done and therefore, only 2 melting furmaces could have been
operaled and that too for very short period, for which, the MPCE has
forfeited Bank Guarantee of Rs.50,000/- on account of not having air
pollution control system. Since, it was not operated regularly its unit as can
be saan from average monthly production, it is denied that it has cause
pollution in the surrounding area.

c) With reference to Para 20 of the Application, an account of non-operation of
unit for a considerable long penod and thereafter also its operation below
average monlhly production, no hazardous waste has been generated as
alleged by the Applicant. Therefore, the apprehension of may cause a
severe threal to the environment and public health is imaginary, Since, no
trade effluent is generated, no question of soil and water contamination
including drinking water sources-pollution arise.

d) The contents of Para 21 and 22 of the Application in respect of violation of
Envircnment Protection Act, 1986 empowering to initiate appropriate action
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are general in nature. The R.No.7 will rely upon true and correct position
thereof. In fact, no circumstances lead to initiation of directions of closure,
prohibition or regulation of R.No.7 = Activities including prosecution alc.

In fact, contents of Para 22 in respec! of Polluter Pay and Pracautionary
Principle have been referred withoul bringing on record any specific
pollution caused by the R.No.7. Hence, the contents are not applicable to

the present case.

@) With reference to Para 23 of the Application, it is denied that the R.No.7's
activities caused or created any public nuisance or viclated the rights of the
surrounding community to a healthy, safe and peaceful environment. The
apprehension about prolonged exposures 1o pallution is not correct.

In fact, R.No.7's Unit is Located in MIDC Area, Approx. 7-8 Kms Always
from Applicant's Resident & Approx. 16-18 Kms Away from Applicant’s
Workplace. Also, As of Now, APCU have been installed and First Consent
to Operale Is also granted.

f) The R.Mo.7 has slready submitted the response to the proposed direchions
immediately and complied with interfim direclions as staled above in this
affidavit, Thereafter only, First Consent to Operate has been granted on
22.04.2025 after imposition of penally of Rs.48,190/- and forfeiture of BG of

Rs.50,000/-,

g) With reference to Para 25 of thae Application, the Applicant has raised certain
guestions to the MPCB, for which the MPCB is the appropriate compeatent
authority. Hence, | am advised not to deal with the same.

10)The Applicant has tried lo give his locus standi in Para 26 and 27 respectively,
on the ground of constitulional duties for protection of environmenl and the
consequances of environmental damage and liabilittes elc. Tha MPCB has
already iniiated appropriate actions and therafore there is no further necessity
for the Applicant to procead with the present action.

1)With reference to Para No.28 in respect of, the maintainability of the
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Application, since the MPCB has already Initiated acltions imposing penal
charges for unconsented period and also forfeited Bank Guaraniee, no further
causa arises on the part of the Applicant to procaad with the matter.

12)With reference to Para Mo. 20 to 31, the limitation, payment of fees and prayer
clauses, no further cause and circumstances arises to continue this maller.
Therefore, the matter can be disposed of after hearing all parties.
Dated this 10" day of September 2025 at Ichalkaranji

For and on behalf of R.No. T

.-""'hxﬁﬂ"'ﬂl:"-"_ W
Q‘Eﬁﬂi and Kulkarni)
) Proprietor

VERIFICATION

|, Sadanand Kulkami, Proprietor do hareby verify the contents of Para 1 to 12 are trua
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For Respondent Mo. 7
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~____ Annexure R-1

MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652852, ﬁ Udyog Bhavan,
2660448 —_— Near Collector Office,
Fax No. (0231) 2652852. o= Kolhapur - 416 003. '3
‘Red/SS| '

Consent No. WP/RO/KOP/KRI/E-25 of 98/ | - 3/2;35/ Date: 4 /7 12009

Consent to Establish under Section 25 of the Water (Prevention & Control of Poliution )
Act. 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981
and Authorization / Renewal of Authorization under Rule 5 of the Hazardous
Wastes (Management & Handling) Rules 1988 and Amendment Rules, 2003.

[To be referred as Water Act, Air Act and HW (M&H) Rules respectively].
CONSENT is hereby granted to:

Mis. Spark Industries
Plot No. 22, Parvati Co-Op. Indl. Estate, Yadrav
Tal: Hatkanangale Dist:Kolhapur

Located in the area declared under the provisions of the Water Act, Air act and
Authorization under the provisions of HW (M&H) Rules and amendments thereto
subject t o the provisions of the Act and the Rules and the Orders that may be made
further and subject to the following terms and conditions:

1. The Consent to Establish is granted for a period up to: Commissioning of the unit.

2. The Consent is valid for the manufacture of -

Sr. No. Product Maximum Quantity
1] Aluminium Castings in various
shapes & sizes - 10 MT/Month

3. CONDITIONS UNDER WATER ACT:
(i) The daily quantity of trade effiuent from the factory shall be Nil
(i) The daily quantity of sewage effluent from the factory shall not exceed 0.2 m’
(iii) Trade Effluent:

Treatment The applicant shall provide comprehensive treatment system as Is
Warranted with reference to nfluent quality, operate, and maintain the same
continuously so as to achieve the quality of treated effluent to the following
Standards:

~
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9,
1] pH Between NA
2] Suspended Solids Not to exceed NA
3] BOD 3 days 27 Deg.C.  Not to excead NA
4] COD Not to exceed NA
5] Qil & Grease Not to exceed NA
6] Total Dissolved Salids Not to exceed NA
7] Chlorides Not to exceed NA
8] Sulphates Not to exceed NA

(iv) Trade Effluent Disposal: NA

(v) Sewage Effluent Treatment: The applicant shall provide comprehensive
treatment system as is warranted with reference to influent quality and operate
and maintain the same continuously so as to achieve the quality of treated
effluent to the following standards

(1)  Suspended Solids Not to exceed 100 mal.
(2) BOD3days 27°C. Not 10 exceed 100 mgh.

(v) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a
soak pit, which shall be got cleaned periodically. Overflow, if any, shall be used
on land for gardening / plantation only.

(Vi) Non-Hazardous Solid Wastes:

Sr. No, Type of waste Quantity Treatment Disposal
1] Dross 50 Kg/Month - By Sale

(viii) Other conditions: NIL

4. The applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Cess Act, 1977 (to be referred as Cess Act) and Rules
there under:

The daily water censumption for the following categories is as under:

() Domestic 0.3 cCmMmD
(i) Industrial Processing 0.1 (Cooling) CMD
(iii} Industrial Cooling Nil  CmD
{iv) Agriculture/Gardening NIL cmD

consumption in the prescribed form and pay the Cess as specified under Section
3 of the said Act.
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5.

CONDITIONS UNDER AIR ACT:

(1) The applicant shall install a comprehensive control system consisting of control
equipments as is warranted with reference to generation of emission and
operate and maintain the same continuously so as to achieve the level of
pollutants to the following standards:

(A) Control Equipment:
Fume extrction system followed by dust collector of sufficient capacity
shall be provided to pressure die casting machine.
(B) Standards for Emissions of Air Pollutants:
()  SPM/TPM  Not to exceed 150 mg/Nm”
(ii) So2 Not to exceed - Ka/Day

(Il) The applicant shall observe the following fuel pattern:

Sr.No, Type of Fuel Quantity
1 LDO / Diesel - 100 Litr/Day

(1) The applicant shall erect the chimney(s) of the following specifications:

St.No. Chimney attached to Height in Mtrs.
1] Gravity Die Casting 11 Mtr

(IV) The applicant shall provide ports in the chimney/(s) and facilities such as
ladder, platform ete. for monitoring the air emissions and the same shall
be open for inspection to/and for use of the Board’s Staff. The chimney(s)
vents attached to various sources of emission shall be designated by numbers
such as S-1, S-2, etc. And these shall be painted/displayed to facilitate
identification.

(V) The industry shall take adeguate measures for control of noise levels from
its own sources within the premises so as to maintain ambient air quality
standard in respect of noise to less than 75 dB(A) during day time and 70
dB(A) during might time. Daytime is reckoned in between 6 am. and 10 pm.
and nighttime Is reckoned between 10 p.m. and 6 a.m.

(V1) Other Conditions:
1) The industry should not cause any nuisance in surrounding area.
2) The industry should monitor stack emissions and ambient air quality regularly.
3) As per Board’s circular No. BO/RO/P &PITB/B-779 Dt. 06/07/2006
indigenous varieties of trees like Shisham, Mango, Bel, Jamun, Vad,
Chinch, Neem etc. shall be planted in this rainy season.
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6. CONDITIONS UNDER HW (M&H) RULES, 1989 & AMENDMENT RULES:
(1) The applicant shall handie hazardous wastes as specified below:

| Sr. No [ ltem No_ as per | Type of Waste Quantity Disposal
' H.W. Schedule-|
1 NA NA NA NA

occur or is Apprehended to occur in excess of standards laid down such information
shall be forthwith Reported to Board. concerned Police Station, office of
Directorate of Health Services, Department of Explosives, Inspectorate of
Factories and Local Body. In case of failure of pollution control equipments, the
production process connectad to it shall be stopped.

8. The industry shall comply with the Hazardous Waste (Management & Handling)
Ruiles, 2003 as amended.

9. The industry shall obiain consent to operate before starting the production & comply
with the conditions as stipulated under Annexure-1 & Il enclosed.

10. The capital investment of the industry is Rs. 30.00 Lakhs

-~

i, -

2l (D.K. Khedkar)

S Regional Officer, Kolhapur

10, v ¢

. Spark Industries :
Plot No. 22, Parvati Co-Op. Indl. Estate,
Tal: Hatkanangale Dist, Kolhapur

Copy submitted to:
1) The Member Secretary, M.P.C_ Board, Mumbai.
2) CAO/Cess Branch/Master file

Recsived Consent fee of -

Amount D.D.No. Date Drawn on
Rs, 1500/- 4686 05/09/2009 Dr. Annasaheb Chougule Urban Co-

Op. Bank Ltd.
Copy to:
1) The Sub Regional Officer — Kolhapur.
- They are directed to ensure the compliance of the consent conditions,
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The following attached are MRI Scan and Follow Up Reports.

Annexure R-2

O r

P T
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Red. by Or

HOURS Investigation : —_fofea ol «
SERVICE CT Scan No. J

RISHNA HOSPITAL & MEDICAL RESEARCH CENTRE, NEAR DHEBEWADI ROAD, MALKAPUR, ARAD, W [O2054) 241555, 241556 241557, 241558, FAX : 242170
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(‘ = NIDAN HEALTHCARE LTD.

= ot Regd. Office - 615, E, Shahupuri 2nd Lane, Opp. Mahaveer Bank, Kolhapur - 416 001.
Phone @ 2653241, 2653160, Fax:(0231) 2660904 E-mail:nidan @ rediffmail.com
Admin. Office : 'Arvind Plaza', 14-'E'Ward, Shahupuri 2nd Lang, Kolhapur - 416 001.

-

[DATE:03 / 06 / 2009 BILL NO. A10532.
PATIENT'S NAME- MR. KULKARNI SADANAND A. AGE: 37 YRS, SEX: M.

REFERRED BY DR. JOSHI N.Y. MS. MCh.JNEURDO]

MRI OF THE BRAIN

PROTOCOLS:

AXIAL :T1W SE/T2W SE/FLAIR
COROMNAL : FLAIR

SAGITTAL :T2WSE

REPORT. FILMS 03

The internal auditory canal and the nerve complexes appear intact.

Both the cerabellar hemispheres and vermis appear normal.,

The brainstem is normal.

The basal cisterns appear normal

The thalamic regions are normal.

The basal gangha - capsular regions are normal.

The frontal lobes, parietal lobes, temporal lobes, occipital lobes and insula appear normal.
The central white matter appsars normal.

The fourth, third and both lateral ventricles are normal in size and in midline,
The cerebral sulci sre normal,

There is no abnormal hyperintense or hypolitense signal noted in brain parenchyma.

IMPRESSION: -

MR STUDY OF THE BRAIN IS WITHIN NORMAL LIMITS.

P.M.; THERE |5 EVIDENCE OF RIGHT FRONTAL SINUSITIS WITH SMALL POLYP.

ADVISE: CLINICAL CORRELATION. =

Goreremit

DR KARNAWAT SHEKHAR
MDD <80M= DMRD.
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B VIEDISCAN

Dr. Sharmila P. Ranade DIAGNOSTIC CENTRE
MEF RE = 30-4D Ultrasound * Colour Doppler » Echo-Cardiography * Digital X-Ray

| Patient Name | | MR. SADANAND A, KULKARNI Age |37 ¥rs.
* Refered By | | Dr. DARURE ASHISH R. BHMS, " Sex | Male

| ot vt DL

" Examination | | | RADIOGRAPH OF LS. SPINE AP & LATERAL VIEWS " Date’ | 26-Oct-2009

REPORT

* Curvature of the spine is normal,

* ¥ertebral bodies & their processes are normal,
* Intervertebral disc spaces are nermal.

* Bomy spinal canal is adequate,

* Mo evidence of spondylolysis or -listhesis.

br.Prusad V. .Ranade. /Dr.5.P. Ranade,
M0, DMRE.

Thauts oz Eﬂ.’fﬂl"‘:ﬂﬂl
Please praserve this report safely and bring it at every visit « o w= froiEs @aTET 30T o Tei Tumwoite ey smms

5 | 658, Pant Mala, Opp: to Eastside af Weekly Market, ICHALKARANI - 416115, & |ij2-3‘[+_;| 2433768, 2437081




Annexure R-3

THE O VITHAL CO-OPERATIVE BANK LIMITED

ﬂ'@ﬂarﬂﬂrﬂlu O fica; SV Tewsar, Mebro it Wakides, SSnnlmerug (5], Mumbaal 4000255

PrOSSESSIond RNCO T ICE.

cer of The Shamras Vithal Co-operative
ruction of Finnneial Aassets and Enfercement of Security

Whersas Mr. Shivanand [, Hemmady, being the Authorsed O

Bank Ltd. under Securitization & Heconat
Intersst Act 2002 & in exercise of powers conferred pnder Bectionl3 [(12] read with Rule 3 of the

Security Interest (Enforcement] Rules, o002 issued Demand Notice dated 19.03.2010 under Section 13
(2] of the zald Act calling upon  L.M/s. Spark Industrles | Princlpal Borrower] Frop. Badanond Asholk
Allns Shamroo Kulkarol [Mortgagor] Hfo. 4/06G, Mali Maator Wadn, Behind Natya Griha, lchalkranfi, Tal,
Hatkanangle, Dist, Kolhapur. 2. Mrs, Sajats gSadanand Hulkornl, Guarantor) K/fo. 4766, Mall Master
Whada, Behind Matys Gruha, lchalkran]i, Tal. Hatknangle, Dist. Kolhapur. 3. Mr. Praokash Annaso Patil, |
Guarantor) Bjo. 2/246, Gacn Bhag, lehalkranji, Tal. Hatknangle, Dist. Kolhapur. 4. Mr. Visay K. Magdum,
| Guarantor] Rfe. “Saraswati®, Vardhman Housing Society, Ichalirangi, Tal. Hatknangle, st Kothapur
to repay the amsunt mentioned in the said Notice being Ra. 20,77,1568 (Rupees Twenty Lacs Bevenly
Seven Thousand One Hundred Fifty Bight Only|) as on 26.02.2010, plus interest al contraciual rates
and expenses from 1.3.2010 anwards until the date of payment, within 60 days from the date of the

said Motice.

Subsequent to the notice dtd, 19/3/2010 the sald bofrower has paid & s of Ra, .60 Lacs Hil date.

The borrower and others mentioned hersinabove having failed to repay the amount, notice is hereby given to
the borrower and others mentoned hersinebove in paricalar and te the public in general that the
undersigned has taken sfmbollc possession of the property degseribed herein below in exercise of powers
corferred on him wnder Section 13 (4] of the said Act read with the Rule B of the gatd Bules on this 25 of
June 20000

The borrpwer and the others mentioned hereinabove in particular and the public in general are hereby
cantioned not to deal with the property and any dealings with the property will be subgject (o the charge
of The Shamrae Vithal Co-operative Bank Lid,, for an amount of Rs. 1799507/ (Rupees Seventecn
Lacs Ninety MNine Thousand Five Hundred and Seven Omly) as on 24.06.2000 plus interest at the
contractual rate and expenses, coats & charges [ncurred fto be incurred from 01.06.2010 onwards

umntil the date of payment.

Main Secorlty/Collateral Becurity charged Lo the Bank.

1.All that pisce and pareel of the land adm, $6.46 Sq.miesfie. 500 Elq.ﬁg'._-u cut af C.5. Mo, 405 with a
tuilding thersen bearing House No. 78D situated at Ward Ko, 5 within the area of [thu[kara.njl Municipal
Caunecil, Village :Ichalkranii. Taluka Hatknangle, Dist, Kelhapur along with the entire structure standing
therean, in the name of Mr. Sadanend Ashok Alias Shamrao Kulkarni

0P, BANE LT3,

Flace: Kolhapur

Date: 254 of June 2010 OTficer)

=T SRR
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iGaop» THE SHAMRAO VITHAL CO-OPERATIVE BZ

Corparaio Clico ST Tovses, Fleslaris D draad Sfeakawlin, Sapvavbaacrvss (00 ), Ploasviloani AEMKHIE

PGSSEE‘-EI{J

Whereas Mr. Shivanand D. Hemmady, being the Authorised OfMcer of The Shamrao Vithal Co-operative
Bank Ltd,, under Securitisation & Reconstruction of Finaneial Assets and Enforcement of Security
Interest Act 2002 & in exercise of powers conferred under Sectionl3 [12) read with Rule 3 of the
Security Interest (Enforcement] Rules, 2002 lssued Demand Notice dated 19.03.2010 under Section 13
{2) of the said Act calling upon  1.M/s. Spark Industries | Principal Borrower) Prop. Sadanand Ashok
Alias Shamrao Hulkarnl (Mortgagor] Rfo. 4/66, Mali Master Wada, Behind Natya Gruha, lchalkranji, Tal,
Hatkanangle, Dist. Kolhapur. 2. Mrs. Sujata Sadanand Hulkarni,[ Guarantor] R/fo. 4/66, Mali Master
Wada, Behind Natya Gruha, Ichalkranji, Tal. Hatknangle, Dist. Kelhapur. 3. Mr. Prakash Anoase Patll, |
Guaranter] R/o. 2/246, Geon Bhag, Ichalkranjl, Tal. Hatknangle, Dist. Kolhapur. 4. Mr. Vinay K. Magdum,
| Guarantor] R/o. "Saraswati". Vardhman Housing Society, Ichalkranji, Tal. Hatknangle, Dist. Kolhapur
te repay the amount mentioned in the said Notice being Rs. 20,77,158 (Rupees Twenty Lacs Seventy
Seven Thousand One Hundred Fifty Eight Onlyl] as on 26.02,2010, plus interest at contractual rates
and expenses frem 1.3.2010 onwards until the date of payment, within 60 days from the date of the
gaid Motlee.

Subsgequent to the notice dtd, 19/3/20 m.r the said borrower has paid a sum of Rs, 3.60 Lacs till date,

The borrower and others mentioned hereinabove having failed to repay the amount, notice is hereby given o

the borrmower and others tigned hersnabove in particular and to the publie in gensral that the
L]
=

undersigned has taken l_‘_[:-nss-lﬂslcln of the property described herein below in exercise ol powers

corferred on him under Ssction 13 [4) aof the said Act read wath the Rule B of the sad Rules on thiz 25th ol
June 20100

The borrower and the others mentioned hereinabove in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will be subject to the charge
af The Shamrao Vithal Co-gperative Bank Ltd., for an amount of Rs. 17,99,507/- (Rupees Seventeen
Lacs Ninety Nine Thousand Five Hundred and Seven Only] as on 24.06.2010 plus interest at the
contraciual rate and expenses, cosle 8 chargea incurredfto be incurred from 01062010 onwards

wntil the date of payment.

Main Security/Collateral Security charged to the Eank.

1. All that plece and parcel of the land Known as Flot no. 22 area adm, 330 Sq.miTs. or thereabout with |

construction therson 131.75 Sq.mirs. in Phase 11 Gat no, 49-B in the Parvati Co.op. Industrin] Estate Ltd,
within the village limits of Yadrav, Tal. Shirol, Taluka and registration sub District Hatknangle, Distriet
Holhapur. in the name of Mr. Sadanand Ashoek Alias Shamrmao Kulkami

2. Plant and Machinery installed/located therein, Hypothecation of Stock & Book Debts, Furniture 8&
Fixtures, .Electrical Installation, Tools & Equipments, etc,

Fot THE SHAMRAD e S
LEoAL & flecoreira
Mr. 5, rrady

i (Awthor Bod CHfcer)
Autharged Oficer

Place: Hoelhapur
Date; 250 af June 2010

o, o
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Annexure R-4

5T

‘m The Shamrao Vithal Co-operative Bank Limited

A {Multi-State Scheduled Bank)
“‘rw,..rﬂ'
ESTDME DIVISIONAL OFFICE, KOLHAFPUR &

0-2, Mahaveer Chambers, C. 5. No. 681 / B, E - Ward. Lane Mo 3, Shahupuri,

Kolhapur - 416 001. Tel.: 0231-2667938, 2659527 Fax ; 0231- 2667724

Wehbsite 1 wwnw suchank.com

Ref.No: C0: L&R: SDH: 2010-11 Date; 17T June, 2010

The 5r. Inspector of Police
Swnirsk.......Police Station.
l'_':u.E.l:' Kolhapur,

Dear Sir,
Sub : Police protection while taking possession of the property of defaulter
borrower under e Securitization Act.

The Bank has granted loan to M/s, Spark Industries | Principal Borrower) Frop.
Sadanand Ashok Alias Shamrao Kulkarni (Mortgapoer residing at 4,/66, Mal
Master Wada, Behind Natya Gruha, Ichalkranji, Tal, Hatkanangle, Dist. Kolhapur for

his manuiacturing activity.

In view of the defaults committed by the borrower and the account becoming non-
performing, the Bank has issued Demand Notice dated 19% March,2010 to him and all
concemed under Section 13 (2} of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 {the Act) for recovery of dues
amounting to Re. 20,777,158/ (Rupees Twenty Lacs Seventy Seven Thousand One
Hundred Fifty Eight Only) together with interest at Contracted rate, thereon
from 1.03.2010 onwards with cost, expenses te.The statutory notice period of 60
days has already expired and still the borrewer and all concerned have not taken any
steps to clear the dues af the Banl, [In view of this position, the Bank has decided to
take possession of the charged property fiesi at the following address on Friday
25.06.2010 between 12.00 P.M, Noon te 5.00 P.M.

Main Securlty/Collateral Security charged to the Bank. _|

1.All that piece and parcel of the land adm. 46.46 Sq.mtrs.[i.e. 500 Sg.fect) out of
C.8. No. 405 with & building thereon bearing House No. 780 situated at Ward No, 5
within the area of Ichalkaranji Municipal Council, Village :Ichalkranji, Taluka
Hatknangle, Dist. Kolhapur along with the entire structure standing thereon, in the
name of Mr. Sadanand Ashok Alias Shamrao Kulkarni [ Cellateral Security ),

2, All that piece and parcel of the land Known as Flot ne. 22 area adm. 330 Sq.mtrs.
or thereabout with construction - theteon 131.75 Sg.mirs. in Phase 1] Gat no. 49-B in
the Parvati Co.op. Industrial Estate Ltd., within the village limits of Yadrav, Tal
Shiral, Taluka and registration sub District Hatlmangle, Distriet Kolhapur. in the
name of Mr. Sadanand Ashok Alias Shamrac Kullcarni | Main Security)

3. Plant and Machinery installed/located therein, Hypothecation of Stock & Book

Debts, Furniture & Fixtures, Electrical Installation, Toels & Equipments, elc,
{ Main Security)
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ﬂ The Shamrao Vithal Co-operative Bank Limited

i\‘n« s (Multl-State Scheduled Bank]
T
ESTD. 19206 DIVISIONAL OFFICE, KOLHAPUR 3

-2, Mahaveer Chambers, €, 5. No. 681 / B, E - Ward, Lane Mo, 3. Shahupuri,
Hu&hap:r - 416 001, Tel.: 0231-2667938, 2659527 Fax 0231-2667729
Wehslte : www svchank.com

We may state here that under Section 13 (4] of the above Act, the Bank being n

secured creditor, can take over the charged property without intervention of any Court
or TrAbunal.

We, therefore, request vou to provide a police force of twe Police Personnel, one of
them preferably rank of d Inspector/Sr.Inspecter for protection of afficials of
the Bank, at the time of takeover action. Necessary fees for the same will be paid as
per your instnictions immediately,

Thanking you,

Yours traly

SHIVANAND D. HEMMADY
SR. MANAGER, LEGAL & RECOVERY

Q‘ EL’}_{‘FI L ' = ‘rl
X - .-"'
) d
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Annexure R-5

¢ -
j |
PATHOLGGY \ —
————— Or, Sachin Pati
LABORATORY M O PR

 BTEDeshl Apaniment, 177-8, South Shagnagar, Near Fom Mandir, Sangh 416416 0 (0233) 2375844 | |

Lot Mo
Mama

Call Les
Da Eg-l'ﬂﬂm:ﬂa Repo.Dale © 20002013

. DR Sujatas Sadanand Ky _ )
Rel By © el thami Age @ 30V Sax : Famala

FINE NEEDLE ASPIRATION CYTOLOGY |
————=—-t ASPIRATION CYTOL

REF. NO. F 323/ 13 I

- CLINICAL HisTORY : Rl breast lumg, lower auter quadrani

I
SITE Rt breast lumg

AGPIRATE - Heddish white - 7 SMEAars prepaired

MICROSCOPY:  Twa oyt gt BAVEN SMEars show scatierad and imeguiar clusiers g
of karge round Yo owval calts with hyperchromalic placemarphic 1
nuclal and easinophiiic cylaplasm in a und af fumeraus |
leucocytes and viable and degenerated red blead calls. |
o i
F—T  IMPRESSIOM:

FHAC, RT BREAST LUMP . POSITIVE FO

R MALIGNANT CELLS,
SUGGESTIVE OF DUCT CARCINOMA

CR. SACHIN PATIL

o

: A=lir, W1vis e &
; h l
- l =
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'F:"_"

;\ KuI:"i]abEn Dhirubhai Ambani
hospltal & medical research Institule

- @
Ew:rr Llfz MatHers

Date: 24/10/2013
To

Dr.Avashekar,
Medical Oncologist,
Sholapur.

Dear Dr.Avashekar,

I am writing this letter with reference to our
patient Dr. (Mrs.} Sujata Kulkarni (Hospital UHID
no. KH1000282015) who has triple -ve carcinoma of
breast for which she has been adviszed to undergo
dose-dense chemotherapy with EC for 4 cyeles
followed by Taxol for 4 cycles at 14 day interwvals.
I would be grateful to you if the following

schedule can be administered at Sholapur under your
supervision.

The focllowing doses may be used and the course
repeated every 14 days for 4 such cycles.

Inj.Graniset 3mg + Inj.Dexamethascne Bmg in 500ml
N.S IV infusion before and at end of chemotherapy
In).Epirubicin (Farmorubicin) 148 mg IV short
infusion

Inj.Cyclophesphamide (Endoxan) 1080 mg IV infusion
IV fluids: 1 liter

She should receive G-CSF 300mcgm subcutanecusly
for 4 days from Day 3 onwards!| Days 3, 4,5 and &)

Along with other supportive measures like oral

antiemetics, nutritional supplements etc should be
given.

{Linit of Mandka Foundation), Four Bungalaws, Andheri (W), Mumbal - 200 053, Indla: Tl Na.: +51 22 3066 GAEE / 3050 0994
Accident & Emergency: «01 22 3091 8161; Appaintmont: +81 22 3068 6569 Tall Fres: 1300 3000 3333; Fax: «31 22 3097 2030 123
Web: www kokllabenhospilal.com 61 iKokllnbenHaspialMumbal LK DAHMumbal



laben Dhirubhai Ambani
hospital & medical research Institute

@

Every Life. MaHers

Please check CBC, Sr.Creatinine, LFT pricr to each
cycle,

After completing 4 cycles of above regimen she
should receive 4 cycles of Taxol at Zweekly
intervals. Please do ECG and 2D-Echo after 4 cycles

to monitor cardiac function.The following schedule
. may be given.

Inj.Paclitaxel (Taxol) 324 mg IV infusion over 3
hours

Inj.Graniset 3mg + Inj.Dexamethasone lémg + inj.
Ranitidine 50mg + inj. Phenergan 1l0mg in 500ml N.S
may be given before chemotherapy as premedication.
Please give Inj.G-CSF 300mcgm({ 30 miu)
subcutaneously on Days 3,4,5 and 6.

Please monitor CBC, LFT, Sr.Creatinine etc as

appropriate. Course should be repeated every 2
weeks for 4 such courses.

I and Dr.Mandar Nadkarni would be happy to review
her at the end of 8 cycles. If there is any gquery
please do not hesitate to contact the undersigned.

Thanking vyou,
With regards,

Dr.P.S.R.K.Sastry i, sow
Consultant, Medical Oncology
P5: please note doses are indicative only and wse individual phyaician
diaccetion as appropciate .
Dr P.S.R.K. Sastry MD, E.CM.O.

MMC. Regd Ho. 71144
Consultant, Medical Oncolony ,
Kokilaben Dhirubhai Ambaiy Hospitsl

I Mandke Foundnlion), Four Bungalows, Andhiod ['lu"n':l. EAumbal - 400 053, India: Ted, Moo 491 22 3066 6666 /3095 5399
#ﬂ?::llait & I?mamann': +i1 %E 3051 ﬂ1§1:ﬁppﬂmmnrﬂ: =07 23 3069 6965 Toll Free; 1800 3000 3333; Fax; 91 22 3047 2030 1 24
Web: www kokilnbenhospilal. com I]‘Mu'hll:nbﬂnHmpllnlMurnhal LI EDAHMumbd



HOSPITAL EPABX - 2323211 (4 Lines)
OPD MEDICAL - 2626151

# GTWACIE DT

Do AJlL Gandhl

0l e ] B gy oy
e .

Dr. Alul Kulkars] wg
O Reyur M. Shirsl pon oy
» DATHOPAFTES EURGEDN

Dr. Adarsh Mekila Wi

& HRGEDN

DR AS Wakade gt

* ERLL

Dr. Frasad Kelkar iigxs

+ DPHTHALROL GGEST A

DOr. Mranjan Shal Wi

* ANESTHESICLDGIST

[rr. Sudeep Sarda WE
Cer, Ashit Mebia un

Dr. Mahesh Nonrao o

Ty

. Mra. Jyotl Tapadia
LETTETTY

D, Ajey Bhagwat ibean

* FATHOLDGT R
Dir. Amish Dekhane wp

® CONSITANT URCLOGEYT & AMDRSLDGT

Or. ¥itthal Krishoa
WL B (onlegyl

OPD HOSPTAL BUILDING - 2722555

R Hos. Reg. Ne. 031998
|DISCHARGE SUMMARY]|

Regd. Hu-l.P.n.'lJH] 4749 Iy ’ 0.ED,

Nama Tfrg

On E"-‘:jm'ﬁ &dﬂhnnc} Hulkoasny
-_-_-_-_-_-—-—-_-_-_-_

Age 3q$qﬁ| |s.p)f’.rF l
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— =
Diatm gf n'p.hﬂu“
Date of Discharge -

27 - NOV- 30/3
_-_-_-—-—-_____
DlAGNOSE
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L | i
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PeT CT g
= spect lab .

rmuclear medicime services

F18-FDG WHOLE BODY PET CT SCAN
PATIENT ID : 520

MAME : HULKARNI SUJATA BEPORT DATE : 10032014
REF. BY : Or sail AGE : JOYEARS sEx : Female
Purpose:

Presented with right breast lump in LOQ Sep 13, USG breast 10.09.13: oval lesion in ri breast

a5y 1amm. FNAC 25 09 13 /0 1DC with medullary features. CT chest 25.09.13: solid mass in ru breast

asxl 2o, rest NAD, BCT with axillary clearance done on 27.09.13. HPE=IDC, no DCIS, ne LYE, no

IN mets. ERPIY Cerb B2=negauve. Completed 8 # chemo. Last dose given on 04.02. 14, Presenty

asympiomane. [his scan is o assess response to Rx

ethod:

Whole body CT scan was performed following oral contrast administration,

2.0 mCi-F 1 8-F DG Nuorodeox yglucose) was administered [V and whale body images were acquired at

145 minutes using Discovery 610 system. lmages were reconstructed in the axial, coronal and sagittal

planes. Blood sugar- 100 mg/dl, Weight- 76 Hg.

Findings:

Post aperative changes are seen in right breast, right axilla and right lower chest wall with low grade

FDG uptake with SUY max 2,54,

Left breast appears normal. No evidence ol any FDG avid lesion in left axilla.

Hetcrogeneous inereased tracer uptalie is seen in bath labes of thyroid gland with foeal celd area in left

lobe midt pole region- likely to be due to thyroiditis with focal colleid nodule,

There 15 no evidence of FIG avid lesion in the neck or mediastinwm,

Wo obvious lung nodules seen.

Wo FDG avid lesions seen in liver,spleen or adrenals.

No FLMG avid retroperitoneal lymphadenopathy.

Wo FDG avid lesions noted in skeleton.

Diffusle low grade FDG uptake is seen in bone marrow - post chemotherapy marrow stimulation.
.rih:* myocardium, liver, kidneys, renal pelvis, ureters and gut show physiologic tracer distribution.

Comments:

Operated case of carcinomal right breast post 8 cycles of chemotherapy: present
study shows evidence of post-operative inflammatory changes in right breast and right

axilla. MNe evidence of any hypermetabolic loco-regional residual disease of any FDG
avid distant metastasis.
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Consultants : [y .} Technologists :
A i, O, DRM
* Do A Abhyankar * S Ghssk aongulient i.chags
* 5 Bafax MAIN CLINIC -
o Dy E Blaxdart K241, Erandaswana Cuo-og. Socicky,
o D Deshmakh Dpp. Dimanath Mangeshikar hesgpital,
Mear Mehendale Garage, Pune - 477 O India)
& Dr Dallast Solas * TaiGamead Mhewes ; P20} 25441125 7 28443696 / 35442557 ¢ 25441128
. = M v spectlale com Email 1 uolaviivenl com

126



Annexure R-6

- BET BT RD: {MSICFL
COMSIME - MONTTORING SYSTEM
LUHSM R PERSONAL LELGER

e e &

FHRI &84T BAND ASHON FULKERRN1
Boddrass ; POMD 22 GALLT ______u 10

Village 7 YADLLY

Loraumer He 3 JS0E0014E5E] Maps
BUF :¥121 ICEALFRAAKII (KiBRAL)
BYE OSOE 4027161 e PLRESSTIC

HASREALHTRN STATE ELf TRICITY DISTRIBUTION COMEL LT,

T o et 5 i s e o e

Fags 1

EE R T ———

Supply Dare 0076572008

e Fin 414130 Qid C Hp
W ‘BLLL HTH daK-1 HAR=11 APR=i1 _._.-..n1._..m FUi-11 e
PL a =] L] o 0 o
A~ ROUT B~ EE0UENCT UISUA-U240. OL-OIA-0240  DI-00:5-0240 OL-0MIS-DIG  DI-GHLSVOIAN  GIIedibn
REVTRRLEE-DUTY ¥-08-18 3i-08-10 3L =0§-10 31-08-10 31-08-10 31-08-10 -
ETRTSE LECHED HOR¥RE, MOEMAL 1OkEAL JIDEMAL LOCHED =T T
BT REARIEE 1 1875 1558 1575 1575 1644 1644
TOUS READTHE 1 1575 1575 1575 1575 1575 1644
HE1 dEErITIE ..l...-Hu..H FRETOM] 1 a1 o a1 Bl _u__“
A %1 o i o 0 0
OoMEIMMrTION 1 k1. 1] [} 1] [ 5] F1 9
H5 I (METER STATHS | ROEMAL = HORMRL HORMAL HOBAL HOFMAL N0EHAL
CURAERT FEADTEG 2 o B o 0 0 0
PREVIGRS READING 2 o 0 o o & ;
RO INITH 2 o o o 0 i G
SoHSIMETION 2 y w u m m“ 2
' g e 1 g SR
1
WG, OF MINTHE 1 ] i 1 1 :
ANERROS MeTTa o 0 0 o o g
FIMED SHARGTE 1,000.00 1. 000,00 rn_um.ﬂ_ _._E.“.m“_ u‘ﬁw.ﬁ H.H_u“n.n_
ELLET: CEAPGEES 2320 ot -0 = : 115,13
120.02 000 0. 3 1,60 110,13
T e - L] - . ¥ m—H
rsad .50 o_0oo .00 0.0 31.54 24
=T 0.00 0.00 0.00 0.00 0,00 B.00
- 0.0 .00 0. 00 0,04 0.0 o.00
: 0.0 .00 0.0 .00 @00
o et " & 0.0 0. 0
G.00
REL 0.0 0.00 .00 2o Rubd 2.0
CRLAEY e _m-wm Bulvkiahol+ w”“w 0. 00 5.0 17.86
el a.00 a.00 0.00 (Fo LR . .
£ P . .60 O.00F  O.00 0,00f nq_m.“_". . 00y i _m_.“_u : 138 G 101
T -m..ﬂ -54.44 388,56 1,875, 56 3.707.18
OF LTEREST 18,13 0. 00 0.0 0.00 a.00 6. 9
o b -1
W- 2 1, 570,52 5,132.07
-5 a4 RI5. 56 1,985,500 '
o 2060 A
FSSESEED OFEC __._._.__.__ - zafeas 1l L TE R B IESBISLT s a0
= [KET RECEIL 12750 4460 00 .00 a,0d . ._u.n_
" LAST RECEI : 1,570,00 it g 0. 00 0. 00 .
T i 31, 300,00 31, 300, 00 31, 500,00 31,500.00 (300,00
EL TRib (SESURITY. DEPOSIT) 31,50 0 ‘ - 9 W ; o
o o
e 0 s EP 10,00 HE 10.00  HF w00 HE
e 36,00  HE Io.on  WF “_M.W“ e e s WS ke W.0F  HP
il HP J0.00 HE S ET41578 KIFOETALEIE  SISOGTAINIE
SAICTICH LOAD 30 Eae Sas0eTAlRIE  SI/06TANE3E 3370
HETER ERANDS NMEER 1 530674 i o
METER SRLHDSIPTHEER 3 e L ._h_._.m LI B ..-___ﬁn p
£ SEOEECTION THE H . ;20 P 0t
DISCOMEESTIOG TNDICATOR au.&i&m " O2<APR-11 ﬁ.ﬁ.ﬂﬂ (e =
" BILL DATE 5121 e a5 g0 .00 5052 0,00 3.&0f  0.00
BILLING WMFLT p.00  0.O0F 0.00  0.004 D.00 O by 5 gl gt
TR¥ OH SALE § RGEFL CHRRGE 4.64f oD 13.6D gLpa  0.00 o.00 u_.ua.“?_ 0 e s
LS THES RLE 0.0 .00 0 o.on oo 0. b oonn 0,00
EBAL CHARGES / BOF IROT 17405 %a o.00 Q.00 e oo o.00
RoJ. RGATNST EHERGY BILL n.i_ oo 0. G ot . o0 0.00
DPC KAIVAL/CHARCEABLE o pogd .00 7 g 0.00
ADJ,. FOR [NTEREST O ARREA 0, s 0. 00 i g =
ADJ, T0 PAST PERTOD - P a i}
CHEGUE IV SCHINER. FLAG - ¢
a .__..__ o
. h 2
L] =

127



- BEFORT. HO; CHEACPL = MAHRRREITEA

128

TATE ELFCTRLCITY pISTRIDUTION COMERIY 1T, Pags 2
COHEARIE R MOHITOR MG SYBTEM -
Fur Datw: DR-JL-16 CORSUMER PEMEOMAL LEDGER
Tonguses Ma : 23060407 S6561 Hame | smR] BN b T ———— s T —
BU 92T  1ERALKARRR 1 {FURAL) MddETaE | ma a3 _u_.f.nﬂr._.“_ﬁiu % LIBE TS Supply Date 0970552008
ETC CODE- ADZ7161 B PLESTIC 4.__.__"___.!3 T iADBRY i Fin 416170 @lg © Mg
.u.___n"._. HTH __En.”_“_ b SEP-15 ET-11 “HER=1] DEC-11 Jadi=13
: a0 0 0 =]
MR -ROUTE-SEQUERRCE “8-0313-0100 - 2B-0M5-010!  ZE-0AS-0000  28-0315-8100 20-C315-0L0D  38-031S=010
REV=TART FF-DOTY 31-0B-L0 3 =0§-|n 11-08=10 %i-0g-10 31=00-10 JL=fl=10
& 1 IMETER STATUE) LOTRED HERHAL BITRMAL HOAMAL MO FMAL [T
CUBKENRT READRTRI 1 1644 ILTE] 1644 1E48 1544 1846
PREMIOUS BLALIRG | 1644 TR 1£44 144 1644 1544
HF1 MULTIPLYIRG FACTORI oL o [ ol oL (v}
ALY, LNITH B i i o & o o
LORSIMPTION 3 i B o o o 279
M5 o AHETER STATUS | MOIHAL HORMAL HOBMAL KORMAL HOSHAL HOFRL
CUORREWT READING 3 0 a 0 o i+ 0 o
FREVEGPS READING 2 ] o o L] o i O
ADJ. UNTTS 2 0 o 0 i o o
oMM TEN 2 1] [} fl ] ] [+
TITEL SOHEIMBTION 16 o ) i o i
B, . OF MORTHS 1 1 i 1 1 1
AVERAGE LMITS a 0 a 0 a o
FIXED CHARGES 1,000, 60 1,000,400 1600, 00 1,000 .00 1,000,000 1, 00%.00
ELELT. CHARGES 248,40 0.on o 0.0 .00 1, 47960
EiECT. DOTY 11E.07 0,00 0.0 0,00 .00 ZEE. B4
FLA 76.22 0.0o0 oL 0,00 .08 153,593
HETLR RENT a, 00 0.5 G, 00 0.0 Q.00 &.00
ThL + KE 0.0 0,20 .00 o, a0 o. o0 0.o0
CFLSCHOH CHRG @.0n i .40 o.on .00 0.00
EECIINCR ABD [ 1] 0,00 0.o0 0.0 [ 0,55
LKED CREDIT .80 ~E01. 20 0.24 G.00 .00 a, 00
IKTZREST Dol ARAEARS e 3 | 0,20 5.78 000 0.0 Q.00
FEMRLTY W LOAD o.oD .00 0,00 0,00 Q.o 0,00
FEMALTT ZAP 4 BF =M [T g.o0 D, 00 Lo LU 0,23 o.00s L e I 1 ) 000 Q000 E83.03
OTHEER CHARCES 0. 0o 0.00 4. 0o 0. 06 0. 03 cuO
RRSEARE L5.BG 1,453.63 =8, 31 =24, 48 -614,43 55,57
ARREAZE OF THTEREST 24.5% 7.4 o, o0 0,00 0,00 & om
ADJUSTHMENT AMCONHT =105 =10
HET BELL 1,452.33 1,878,748 L, 00%.87 =3k a3 15,57 3,542.5]
RASESSED pPC 2046 20.00 20,00 0, 00 20. 06 TE.04
LAET RECELIPT DATE 29008471 Z0/08FLE 2LF10011 A1 ToanSEYsL PR RS § )
LAET RECEIPT AMOUMT 120,00 Q.0 1,E80.00 1.030.00 Q.00 G.0m
HETER CO&T o, 00 @00 0.o0 0. an .00 .00
b PAID [SECURITY DERCSIT) 31, S0, 00 AL, sog.an 31, 500,00 3, Boo.on 21, 500,00 31, 800,00
E0 RARRKEAZRS i 0 b 0 o 0
80 [ERAEHD o 0 =] [ [\ i
CORMECTION LOAD o 0n  Hp 30.00 AP .00 HE n.an  HE .00 HP 30,00 WE
EARCTION 10AD 30.00 WP 10,00 NP g0 HE a.4d HE 3000 HP 20,00 HE
HETER ERANDY WIBEZH ] S EVA103E 53/0679183% LI/OETALAIE SA/BETAlEIE 5306741838 ES0ETHLEIE
HETER ERAND/MIMBER 2
DISCIRINECTION TREG LIVE LIVE LIVE LIVE LIVE LIVE
PISCOMHECTION: THELCATOR 0 o 0 i 0 o o
BILL DATE 04-ADS-11 04-SER-11 da=aET=11 0a-#Pr-11 O4-0EC-1E 0= dfH=17
BILLIKG UNIT 5121 8121 iz izl 91z aL21
TAX OF ERLE J RGIPL CHARGE 3.68¢ O0.0D0 D.00F  0.00  D.00Y O.0G Q.00 oO.00  O.00f 0,00 22.920 0.00
LE TSES RLC Q.00 0.00 T.2B .00 0.08 G0 000 0.00 0.50 0,00 0.00 .00
ADBL CHARGES # DBF TMST 13. 804 a9 0.00f o o.o0f [V < Y [T [ {1 F 0 &0.20y o
ALY, AGAINST ENERGY BILL 0.0o 0. 0o f.00 0. 400 0.00 0.0
OFC HAIVALSCHRARGEASLE .00 2.0 0,00 [ 0,00 0.0
AT, POl THTEREST 0OM ARREA o.00 0.00 0,00 o.on .08 0.00
ADJ. TO FAST PERIGH 0,060 000 0.0 LE |1 0.00 0,60
CHEQUE DISOHNER FLAG a a a 0 Q ¥
- & b § . - a4
—— —
§ . |




REd AT Hos EHEICTL

HRIARASHTRA STATE ELECTIICIT. NISTRIBUTICH COHBARY LI,

129

Fags 1
COHELMER MO Tob (MG SYSTEM
2 Bane: QA=JUL-Li CURSUMER PERSNSL LEDGER
Sy Wa 1 TS0BEIISEIET Hame ¢ EHRL SADARAND RECOE WIFLERRE] Supply Dats G905 FOGE
B 18171 JCHALKARANIT IHUSGRLI Address : P.HD 22 GRLLL WO @
DTE CODE ADEZTLEL MM PLASTIC Village : YROGRY : Pin 418130 Old € Ho
BILL HTH TEB=12 HRR-12 APR-12 HMAT-17 Fik=12 JEIE-12
B =] [} o a [+ [}
MA-2UTE= SEJUENCE 2E-0215=0100  ZE-03LS-0100 | ZE-0ILS-0L00  FR-031%-0108 28=07115-0100 ZE-03L5-0100
AEW = TARYBF-TIFTY 31=0A=10 I1=0H=10 1L -08-1 J1-08-10 11-08-10 J1-0B=10
ME | |METEW STETUS] ICRED i1 LT HORMAL HMOMAL HOFRELL LOCKEED
SURRENT EEADING 1 ERY Laig 1818 FERE 1518 nle
FRELISIS READIRG i 1518 1518 LE1m 1918 1%18 1914
HWFD LTI FLYING FACTIRY o1 al [} o1 0l o1
ATd, IEITE 1 i) 1 1] 1] 1] 1]
COREIMPT EOH 1 ai a i i a 34
ME 7 METER STATUE I RMAL ROFHRL HORMAL HOmBUL T FRL: FORHRAL
CURREST REATIRC 2 i 0 &) a o a
FREVIOUS RERDEING 2 a o i o o q
ROJ, TWITS 2 1 G ] i o i
COMSTMFTION 2 ] i) i} o a o
TOTAL CONGIMEPT I al [ = 0 o b
HF. OF HCHTHE i L 1 1 L 1
RVERLRDE MIITS 1] =] i 1] =] a
TIXEED CHARGES 1,000.00 1,000 .00 1,900 .00 1,.000.00 1, 000,00 1,000 O
ELLCT. CMRAGEX 27040 000 o0 0,00 o.4a0 LBl 60
ELECT. . DUTH 115,73 .00 0,00 1,580 moog 11Z.33
FoR 25.31 .00 O .20 0._00 0.0 am,
METER FENT o.03 0,00 0.o0 o_on 0,00 .40
TOL - A 0,00 0.40 .0 0_0g a.o0 0.00
CTL/ACHDE CHREG 0.o0 (. 0o =[x 0,09 n.an .00
RECINCE ASD o.on Q.00 0.00 0.00 0. 00 0,0
LOCHED CEEDIT G, 00 L B o .o0 2.0 G.00 a.00
IMTESZET O RAREAAS 0. 64 046 10,77 1¥.13 31.4% 44.0%
BELLLTY OH LOKD {18 (=] &, 06 a8 a.on 0.0
PEFILLTS CRE £ BF P e a,0d o.ons 0.4 oDy 0.00 O.00f 0.00 D.Cayf 0,00 " 0O.0as -BT.37
DTHER CHARGES [ e H Da G2 L MY 0220 D il e GeD
ARREASE -0.53 1,432.04 2a 44,82 J,164.97 4,184,917 S, 204,07
ARPERAS OF IFTERLET 0.00 1T 1.12 1i.0% 11.02 B2.5L
ADJTOETHENT KHOIRT
=T EZLL o0 .98 2:136.0% 3.156.B6 4,105 009 B, 247 4B E, 587 .40
ASSEECED DFC 28,10 000 20.00 zi.0a 30,80 2551
LEES RAPCEIPT OATE VA0S 22,0212 2703512 2TI0EF12 STFORSA2 ST
1AST BETEIFT REMOFINT €. 00, B0 .00 0,00 D20 o.00 L
HETER COST [T o.00 Q.00 0.4a0 0. 0 a.on
S0 TRID ISECURITY DEFOSITI 31.,500.00 37, 500,00 33, 300.00 31, %00.00 3%, 500,00 31, 500,00
g0 ARREERD [ L1 0 i} 1] a
a0 DEREke [} ] 1] q [ a
CTRHECTION LORD a0 .00 WP an.a HE .00 HEP 30, 1 HE 3n.o0n HEP 3000 HE
SRHCTILH . LOAT z.00  RHP 30.00 HP ac.op  HE a0.00  HE .06 me .4 HE
HETER ESRNDS 1BEER 1 LISDETA1EE S3,0EV41036 530674183 S3/06ET41836 SRA0ET41004 BIFOETA1836
METER SRREDSHTMBER 2
DEISEOHNECTION TAG LIvVE LIVE LTVE LIVE LIVE LEvE
DIGCOEMIECTION ITHDICKETOE i} - a a =) «0 a
Bk FATE 03-FEE-1C H-tRR-117 EX-pPR=12 FA=MrT-12 03-JuE-17 03~JUL-12
BILLIEG UKET 9121 121 9121 i § 8131 g13l1
TR O BRLE 5 RGPPL CHARGE 3.8y 0.0 Q. 0oy 200 .00 0.0 000 0,0 O.00f [ i T i L i
1% TETf BLC 0,00 a.0ma 3,328 C.00 0O.20 o.o0  0.o0 o.an D.oh [0 o R B i 0.0k
ADDL CHARGES J DOF TiHST 5,08 o ooy o o.o00f (LT R 6 a.o0f 0 7.48F o
ALJ. ROGATHST EHERGY RILL 0.00 0,00 .06 0.00 0.00 .00
DT Wil VALSACHARGERILE 0.0n 0,00 0,04 .00 0. 00 .00
ADD, FOR IHTEREST Ool ASWELA [ .00 .60 O.on 0. 00 0.00
Al TD PRET EERIOD = 0.0n 040 r.og 0.00 .00
CHEZIE DIG0HHER FLAG a (] [ o o [
. m_ . "
et



=

RESORT Rz CHSMOPL

Pan Para: DE=JUL=]1E

Comzumar Mo @ 250800146561
TCHALSARANS S (BUR=LY
DTC COPE 4DETI61 M PLASTI S

Bl :8123

BILL HTH

[

HMR~KCUTE- SEQRIERCE
REV-TARIFE-DUTY

M5 1 {HMETER FIRTUEN
CUREENT BEADING 1
FREWIHIZ REEADIRG 1

E1  IMDOLITPLYING -ERCTOR]

AhJ. UKET= 1
COHEIMETION 1

H& < iMETEE: -ETATHE
CURRENT READING 2
FREVIODE READTHG 2
Akl IFHITS 2
CORSPAFTTON 3

g a8 REHET I0NH
WL OF MONTHE
AVERARE IMITE
FIXZID CHARAGES
ELELT. CHARGES
ELEDT. birfy

FCR

METER RENWT

TOL = R

CIL/CHOK CHEREG
REC/THCE REC
LOCKED CREDET
INTESEZSET (W RRREARS
FERRLTY D4 LOAD
PERRYTY AR f PR
OTEER CEARGES
AARZARS

RASEARE OF INTEREST
ADJUSTVENT  AMOUpT
HET BILL

RESESEED DB

LRST ROCEIFT DATE
LRET RECEIPT AMCAINT
HETER COET

Sk BRID (SECURITY DEROSITI

B0 ARREARE

S0 EMEHD
COHRECTION Laan
SRECTICON LomD

HETER ERANDY MDEER [
HETER ERAND/MIMBER 2

DISCOMNECTION TRG

DISSOHNECTIOH THDICKTOR

BILL DATE
BILLIMG yRIT

TAK {8 BALE / BOPPL CHRRIE

LT TEES RLES

ATNDL CHARGEE DDF IWsT
ROJ. AGRINET EHERGY BILL
DPC MAYYAL/ CHARGERBLE

AL, FOR IMTEREST 0N AHRER

ARJ. TO PRST PERICOD

CHEGQUE bBrEOMHER Frag

BRISRAGHTIA S14TE CLECTIY CITY

VOHSAMER MOHITOR NG STETEM

Hamn
Addeess

Willaga ; YabeRw

..._.wmluw HEp-12
i

As0318-8100 ZE=0ALL-Ai100
q1-0A-10 AL-0f-10
HOFHAL LOCKED

1318 1910

1218 1818

al ol

= ]

[l 24

KOBHAL HOBMAL

a bi]

a a

] ]

o 0

0 e

1 1

(1] [

1. 00000 1, 30000

[ [ 201,29

o0 13042

0.0G b1 i

G.oo 0.00

0. Bd 0. Do

0.0 O

0. o G D

=Zah, BT (M
la.%6 0. 00

D.00 0.5
0. oos 0,00 0.0 0ook
(= B3 0. G0

-2.60 =1,220.54

o.00 .00
-2047.07 -8,14
-1, 220,54 51,28
0. 33,60

- 13708012 17 06512
6, 550,00 .00
.00 Q.40

31, 500,00 31, 606 .00

b 1

a il

a.oo &P o S 1T
3000 WP Ar.00 P
S3/06741836 ER/0ST41836
LIVE LIVE

o 1

D3=RlE-12 03-5EP-12
2l a121

o.0n  Gupd 2,320 p.O0
2,72 0.0 0.0D .00
0.ons a o0 5]
.00 .00

.00 .00

a0 a.on

.00 a,an

o i

p 3

L1

UGHBIMER PERSONAL LEDGER

T T T ——— illlII1-IIIIIlrlIII1lrllII1FIIIIIIIIJI-IuIIII||1llF

SIRT BALRAMAND BSHOM . BEULERRRT
B.NO 72 GALLI MD 10

DISTHINUTION COMPAHY LT,

Pin qLEL36  @id
OCT=13 HOV-E2 rEC-12
] 0 a
A0-0315-0100  28-03L5-0100  28-0315-0100
31=48-10 l=Mg=10 11-08=10
RORHR]L, MOBHAL KORMAL
181 1918 1818
1oLs 1940 1518
&1 a1 1
Q 0 L]
a 0 i
EEA L HUIRMAL RCHLREA L
a r a
o & ]
0 o o
b o i
o o [
i | 1
[V} o o
1,360, 00 1,300, 00 1, 360,00
0.00 0,00 .00
0.0m [ a.00
[ 0.00 f.00
.00 0,0 0,00
.00 O.oh 0.0a
G.00 .00 0.00
0.00 0,40 .00
.04 o,4an &, 00
0.00 3. EH 15,21
0,00 000 0,00
.00/ B T T B T T 0.00
Co .00 0. 00
484 85 1. B41.4% 1, 16745
o, 60 0.0o 3.8&
g
1,014 .88 3, 185,33 d, 488, 5
16,60 2600 26,00
19/08412 17/084 12 iTi0ms12
n.oo 0,40 .0
0.00 o.90 a.4a0
31 50006 31,500, 00 31, 500,00
o [k} ]
=] s} 0
30.00  HE .00 wp .00 HE
J0.40  HP 0o wp i0.00 He
53706741836 SES0ETHIRIG S3SOATI1EE
LIvE LINE LIVE
a () . i
02-0CT-12 03-wow-131 03-DEc-13
3121 4121 0121
d.0o¢ 0.00 0.004 0,00 O.06s o, 30
E. 0 .00 o.oh 0.9 0.40 o.0n
f.00¢ o a.9o0r o o,600 1]
20,00 Q.40 ! .00
a,00 g.an 0.0
f.00 a.oo 0,00
1 T 0.0 0,00
a 1] o
oy 4 qn Fa
S e
S . N

e e e i

Supply Dare 40

C ma

Poge 4

/2008

dRA-1

=}
ZA=0315=-0100
31-08-130
HORMAL

Lodn

i%1n

at

0.00/ ©.00
. D.0B
4,493.45

19.08

5, B4L .65
26,40
1Tmar1z
.00

0. o0

31, m00, ag
o

o

30,00 HF
349.40 HE
53708741836

LIVE

)

03-JRHA-13

i1
Q.00 0.00
.00 .00
a.aay Q

130



F A

MAHAVITARAN

Maharmshing State Elrctrsdy Dafnbiieon Co. Lid

CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV
Bill Month MAR-13 FEB-13 JAN-13

BU 9121 9121 9121

PC U U U

MR-Route-Seq 28-0315-0100 28-0315-0100 28-0315-0100

Tariff - Duty 36-10 36-10 36-10

Meter Make Code 053 053 053

Meter Serial Number 06741836 06741836 06741836

Meter Status 2

Meter Type

Consumer Status Live Live Live

Conn Load (KW/HP) 30 30 30

Contract Demand KVA 25 25 25

Reading Date 03-Mar-2013 03-Feb-2013 03-Jan-2013

Billing PF 0.9 0.9 0.9

Actual Bill Demand 10 10 10

Recorded Demand 0 0 0

Current Reading 1,918 1,918 1,918

Previous Reading 1,918 1,918 1,918

MF (KWH) 1 1 1

Adjustment Units1 0 0 0

Adjustment Units2 0 0 0

Consumption 0 0 0

Bill For Number of Months 0.93 1.03 1.03

Demand Charges 1,300 1,300 1,300

Energy Charges 35.05 0 0

VVheeling Charges

FCA Amount 2.8 0 0
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CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code: 4027161 Address: | p NO 22 GALLI NO 10 YADRAV
Electricity Duty 120.41 0 0

TOS(TOSE Solar Incl.) 0.4 0 0

PF Penalty/Incentive 0 0 0

LF Penalty/Incentive 0 0 0

Demand Penalty 0 0 0

Other Charges 0 0 0

Locked Cr. Amount 0 0 0

Rebate Offered 0 0 0

Adj Amt-80-Incremental

Consumption Rebate 0 0 0

Subsidy Offered 0 0 0

Dr. Adjustment Amount 0 0 0

Current Interest 0 18.79 29.11

Bill Amount 1,458.66 1,300 1,300

Region Subsidy

Textile Subsidy

Arrears Amount -2.56 -11.35 4,493.45

Interest Amount 0 18.79 48.2

Assessed DPC 29.17 26 26

Prompt Payment Discount 13.38 13 13

Cr. Adjustment Amount 0 -13 0

Last Paid Date 14-Mar-2013 13-Feb-2013 17-Aug-2012

Last Paid Amount 1,310 5,840 0

SD Held 31,500 31,500 31,500

SD Demanded 0 0 0

SD Arrears 0 0 0
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CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address :

P.NO 22 GALLI NO 10 YADRAV

Solar Rooftop Flag

Capacity Solar Rooftop

Offset Export Solar Units

Previous Bank Solar Units

Bank Solar Units

Solar Generation Units

Region Solar Subsidy Start

Net Billing IC Units

Rooftop Net bill Credit Amount

Grid Solar Units

Banked Units

Offset Units

Export Current Reading

Export Previous Reading

Export Units

Import Current Reading

Import Previous Reading

Import Units

Generation Current Reading

Generation Previous Reading
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CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address :

P.NO 22 GALLI NO 10 YADRAV

Generation Units

Change of Name from

Consumer Number

Old Name History (If any)

Old Name Upto Bill Month
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CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Bill Month MAR-14 FEB-14 JAN-14 DEC-13 NOV-13 OCT-13 SEP-13 AUG-13 JUL-13 JUN-13 MAY-13 APR-13
BU 9TZT 9TZT 91271 9TZT 9TZT 9TZT 9TZT 9TZT 9TZT 91271 9TZT 9TZT
PC U U U U U U U U U U U U
MR-Route-Seq 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100
Tariff - Duty 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10
Meter Make Code 053 053 053 053 053 053 053 053 053 053 053 053
Meter Serial Number 06741836 06741836 06741836 06741836 06741836 06741836 06741836 06741836 06741836 06741836 06741836 06741836
Meter Status 2
Meter Type

Consumer Status Live Live Live Live Live Live Live Live Live Live Live Live
Conn Load (KW/HP) 30 30 30 30 30 30 30 30 30 30 30 30
Contract Demand KVA 25 25 25 25 25 25 25 25 25 25 25 25
Reading Date 07-Mar-2014 07-Feb-2014 07-Jan-2014 07-Dec-2013 07-Nov-2013 07-Oct-2013 07-Sep-2013 07-Aug-2013 07-Jul-2013 07-Jun-2013 07-May-2013 03-Apr-2013
Billing PF 0.9 0.9 0.9 0.9 0.9 0.9 0.9 0.9 0.9 0.9 0.79 0.9
Actual Bill Demand 10 10 10 10 10 10 10 10 10 10 10 10
Recorded Demand 0 0 0 0 0 0 0 0 0 0 6 0
Current Reading 2,876 2,876 2,876 2,876 2,876 2,876 2,876 2,876 2,876 2,876 2,876 1,918
Previous Reading 2,876 2,876 2,876 2,876 2,876 2,876 2,876 2,876 2,876 2,876 1,918 1,918
MF (KWH) 1 1 1 1 1 1 1 1 1 1 1 1
Adjustment Units1 0 0 0 0 0 0 0 0 0 0 0 0
Adjustment Units2 0 0 0 0 0 0 0 0 0 0 0 0
Consumption 0 0 0 0 0 0 0 0 0 0 0 0
Bill For Number of Months 0.93 1.03 1.03 1 1.03 1 1.03 1.03 1 1.03 1 1.03
Demand Charges 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300
Energy Charges 0 0 0 0 0 0 0 0 0 0 0 42.06
VVheeling Charges

FCA Amount 0 0 0 0 0 0 0 0 0 0 0 1.56
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CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Electricity Duty 0 0 0 0 0 0 0 0 0 0 0 120.93
TOS(TOSE Solar Incl.) 0 0 0 0 0 0 0 0 0 0 0 0.48
PF Penalty/Incentive 0 0 0 0 0 0 0 0 0 0 0 0
LF Penalty/Incentive 0 0 0 0 0 0 0 0 0 0 0 0
Demand Penalty 0 0 0 0 0 0 0 0 0 0 0 0
Other Charges 0 0 0 0 0 0 0 0 0 0 0 0
Locked Cr. Amount 0 0 0 0 0 0 0 0 0 0 0 0
Rebate Offered 0 0 0 0 0 0 0 0 0 0 0 0
Adj Amt-80-Incremental

Consumption Rebate 0 0 0 0 0 0 0 0 0 0 0 0
Subsidy Offered 0 0 0 0 0 0 0 0 0 0 0 0
Dr. Adjustment Amount 0 0 0 0 0 0 0 0 0 0 0 0
Current Interest 3.03 0 475 0 475 0 7.31 0 47 0 0 0
Bill Amount 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,465.03
Region Subsidy

Textile Subsidy

Arrears Amount -2.03 1,323.22 -2.78 1,322.47 -3.53 1,322.16 -3.84 1,315.46 -10.54 -14.73
Interest Amount 3.03 4.75 4.75 4.75 4.75 7.31 7.31 47 4.7 0 0 0
Assessed DPC 26 26 26 26 26 26 26 26 26 26 T8 29.3
Prompt Payment Discount 13 13 13 13 13 13 13 13 13 13 13 13.44
Cr. Adjustment Amount 0 0 0 0 -13 0 0 0 -13 0 0
Last Paid Date 20-Mar-2014 22-Jan-2014 22-Jan-2014 19-Nov-2013 19-Nov-2013 23-Sep-2013 23-Sep-2013 15-Jul-2013 15-Jul-2013 14-Jun-2013 26-Apr-2013 26-Apr-2013
Last Paid Amount 2,630 0 2,630 0 2,620 0 2,650 0 6,000 1,480 0 1,500
SD Held 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500
SD Demanded 0 0 0 0 0 0 0 0 0 0 0 0
SD Arrears 0 0 0 0 0 0 0 0 0 0 0 0
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address :

P.NO 22 GALLI NO 10 YADRAV

Solar Rooftop Flag

Capacity Solar Rooftop

Offset Export Solar Units

Previous Bank Solar Units

Bank Solar Units

Solar Generation Units

Region Solar Subsidy Start

Net Billing IC Units

Rooftop Net bill Credit Amount

Grid Solar Units

Banked Units

Offset Units

Export Current Reading

Export Previous Reading

Export Units

Import Current Reading

Import Previous Reading

Import Units

Generation Current Reading

Generation Previous Reading
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address :

P.NO 22 GALLI NO 10 YADRAV

Generation Units

Change of Name from

Consumer Number

Old Name History (If any)

Old Name Upto Bill Month
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CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Bill Month MAR-15 FEB-15 JAN-15 DEC-14 NOV-14 OCT-14 SEP-14 AUG-14 JUL-14 JUN-14 MAY-14 APR-14
BU 9121 9121 9121 9121 9121 9121 9121 9121 9121 9121 9121 9121
PC [§) U [9) [§) U [8) 9] [9) U U ) 9]

MR-Route-Seq

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

Tariff - Duty 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10
Meter Make Code 053 053 053 053 053 053 053 053 053 053 053 053
Meter Serial Number 09171421 09171421 09171421 09171421 06741836 06741836 06741836 06741836 06741836 06741836 06741836 06741836
Meter Status

Meter Type TOD

Consumer Status Live Live Live Live Live Live Live Live Live Live Live Live
Conn Load (KW/HP) 30 30 30 30 30 30 30 30 30 30 30 30
Contract Demand KVA 25 25 25 25 25 25 25 25 25 25 25 25
Reading Date 20-Mar-2015 20-Feb-2015 20-Jan-2015 26-Dec-2014 20-Nov-2014 20-Oct-2014 20-Sep-2014 20-Aug-2014 20-Jul-2014 20-Jun-2014 20-May-2014 07-Apr-2014
Billing PF 0.9 0.9 0.9 0.9 0.9 0.9 0.9 0.9 0.9 1 0.9 0.9
Actual Bill Demand 10 10 10 10 10 10 10 10 10 10 10 10
Recorded Demand 0 0 0 0 0 0 0 0 0 2 0 0
Current Reading 7 7 7 7 3,238 3,238 3,238 3,238 3,238 3,238 2,876 2,876
Previous Reading 7 7 7 7 3,238 3,238 3,238 3,238 3,238 2,876 2,876 2,876
MF (KWH) 1 1 1 1 1 1 1 1 1 1 1 1
Adjustment Units1 0 0 0 0 0 0 0 0 0 0 0 0
Adjustment Units2 0 0 0 0 0 0 0 0 0 0 0 0
Consumption 0 0 0 0 0 0 0 0 0 0 0 0
Bill For Number of Months 0.93 1.03 0.83 1.2 1.03 1 1.03 1.03 1 1.03 1.43 1.03
Demand Charges 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300
Energy Charges 0 0 0 0 0 0 0 0 0 0 0 0
VVheeling Charges

FCA Amount 0 0 0 0 0 0 0 0 0 0 0 0
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CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Electricity Duty 0 0 0 0 0 0 0 0 0 0 0 0
TOS(TOSE Solar Incl.) 0 0 0 0 0 0 0 0 0 0 0 0
PF Penalty/Incentive 0 0 0 0 0 0 0 0 0 0 0 0
LF Penalty/Incentive 0 0 0 0 0 0 0 0 0 0 0 0
Demand Penalty 0 0 0 0 0 0 0 0 0 0 0 0
Other Charges 0 0 0 0 0 0 0 0 0 0 0 0
Locked Cr. Amount 0 0 0 0 0 0 0 0 0 0 0 0
Rebate Offered 0 0 0 0 0 0 0 0 0 0 0 0
Adj Amt-80-Incremental

Consumption Rebate 0 0 0 0 0 0 0 0 0 0 0 0
Subsidy Offered 0 0 0 0 0 0 0 0 0 0 0 0
Dr. Adjustment Amount 0 0 0 0 0 0 0 0 0 0 0 0
Current Interest 0 0 0 0 0 0 0 4.05 0 0.43 9.27 0
Bill Amount 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300 1,300
Region Subsidy

Textile Subsidy

Arrears Amount 3.75 -2.25 -2.25 -2.25 0.75 -36.25 1,322.7 -3.3 1,103.97 1,138.62 2,649.97 1,323.97
Interest Amount 0 0 0 0 0 0 4.05 4.05 12.73 12.73 12.3 3.03
Assessed DPC 26 26 26 26 26 26 26 26 26 78.67 26 26
Prompt Payment Discount 13 13 13 13 13 13 13 13 13 38.28 13 13
Cr. Adjustment Amount 0 0 0 -13 -13 -13 0 0 0 -2,833.92 0 0
Last Paid Date 15-Mar-2015 18-Feb-2015 16-Jan-2015 09-Dec-2014 11-Nov-2014 08-Oct-2014 19-Aug-2014 19-Aug-2014 09-Jul-2014 20-Mar-2014 20-Mar-2014 20-Mar-2014
Last Paid Amount 1,320 1,300 1,300 1,290 1,250 2,650 0 2,420 3,990 0 0 0
SD Held 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500
SD Demanded 0 0 0 0 0 0 0 0 0 0 0 0
SD Arrears 0 0 0 0 0 0 0 0 0 0 0 0
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CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address :

P.NO 22 GALLI NO 10 YADRAV

Solar Rooftop Flag

Capacity Solar Rooftop

Offset Export Solar Units

Previous Bank Solar Units

Bank Solar Units

Solar Generation Units

Region Solar Subsidy Start

Net Billing IC Units

Rooftop Net bill Credit Amount

Grid Solar Units

Banked Units

Offset Units

Export Current Reading

Export Previous Reading

Export Units

Import Current Reading

Import Previous Reading

Import Units

Generation Current Reading

Generation Previous Reading
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address :

P.NO 22 GALLI NO 10 YADRAV

Generation Units

Change of Name from

Consumer Number

Old Name History (If any)

Old Name Upto Bill Month
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CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Bill Month MAR-16 FEB-16 JAN-16 DEC-15 NOV-15 OCT-15 SEP-15 AUG-15 JUL-15 JUN-15 MAY-15 APR-15
BU 9121 9121 9121 9121 9121 9121 9121 9121 9121 9121 9121 9121
PC [§) U [9) [§) U [8) 9] [9) U U ) 9]

MR-Route-Seq

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

Tariff - Duty 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10
Meter Make Code 053 053 053 053 053 053 053 053 053 053 053 053
Meter Serial Number 09171421 09171421 09171421 09171421 09171421 09171421 09171421 09171421 09171421 09171421 09171421 09171421
Meter Status

Meter Type TOD TOD TOD TOD TOD TOD TOD TOD TOD TOD TOD TOD
Consumer Status Live Live Live Live Live Live Live Live Live Live Live Live
Conn Load (KW/HP) 30 30 30 30 30 30 30 30 30 30 30 30
Contract Demand KVA 25 25 25 25 25 25 25 25 25 25 25 25
Reading Date 02-Mar-2016 02-Feb-2016 02-Jan-2016 03-Dec-2015 03-Nov-2015 02-Oct-2015 02-Sep-2015 04-Aug-2015 03-Jul-2015 03-Jun-2015 03-May-2015 02-Apr-2015
Billing PF 1 1 1 1 1 1 1 0.81 0.9 0.77 0.78 0.86
Actual Bill Demand 10 10 10 10 10 10 10 10 10 10 10 10
Recorded Demand 5 2 3 2 1 4 4 14 0 4 4 4
Current Reading 6,030 5,593 5,396 5,130 5,079 5,035 4,927 4,783 3,711 3,711 2,463 1,134
Previous Reading 5,593 5,396 5,130 5,079 5,035 4,927 4,783 3,711 3,711 2,463 1,134 7
MF (KWH) 1 1 1 1 1 1 1 1 1 1 1 1
Adjustment Units1 0 0 0 0 0 0 0 0 0 0 0 0
Adjustment Units2 0 0 0 0 0 0 0 0 0 0 0 0
Consumption 437 197 266 51 44 108 144 1,072 0 1,248 1,329 1,127
Bill For Number of Months 0.97 1.03 1 1 1.07 1 0.97 1.07 1 1.03 1.03 0.43
Demand Charges 1,500 1,500 1,500 1,500 1,500 1,500 1,500 1,500 1,500 1,320 1,300 1,300
Energy Charges 3,050.26 1,375.06 1,856.68 355.98 307.12 753.84 1,005.12 7,482.56 0 8,744.73 9,316.29 7,900.27
VVheeling Charges

FCA Amount 290.39 117.69 158.91 47 40.55 99.52 91.34 679.97 0 812.2 741.18 1,190.45
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CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Electricity Duty 450.04 277.94 326.08 177.01 172.25 218.83 24547 877.36 0 949.7 986.6 920.94
TOS(TOSE Solar Incl.) 34.96 15.76 21.28 4.08 3.52 8.64 11.52 85.76 0 99.84 106.32 90.16
PF Penalty/Incentive -338.74 -209.21 -245.44 -133.24 -129.65 -164.71 -184.76 943.39 0 1,429.66 1,379.11 495.13
LF Penalty/Incentive 0 0 0 0 0 0 0 0 0 0 0 0
Demand Penalty 0 0 0 0 0 0 0 0 0 0 0 0
Other Charges 0 0 0 0 0 0 0 0 0 0 0 0
Locked Cr. Amount 0 0 0 0 0 0 0 0 0 0 0 0
Rebate Offered -1.5 -4.1 -9.3 0.4 4.5 -0.3 43 -228.6 0 -665.1 -748.9 -488.1
Adj Amt-80-Incremental

Consumption Rebate 0 0 0 0 0 0 0 0 0 0 0 0
Subsidy Offered 0 0 0 0 0 0 0 0 0 0 0 0
Dr. Adjustment Amount 0 0 0 0 0 0 0 0 0 0 0 0
Current Interest 0 0 0 0 0 0 0 0 0 0 0 0
Bill Amount 4,985.41 3,073.14 3,608.21 1,951.23 1,898.29 2,415.82 2,711.69 11,340.44 1,500 12,691.03 13,080.6 11,408.85
Region Subsidy

Textile Subsidy

Arrears Amount -4.9 1.96 -3.64 12.83 4.29 -1.53 3.17 27.07 -3.46 -2,814.49 3.57 3.75
Interest Amount 0 0 0 0 0 0 0 0 0 0 0 0
Assessed DPC 99.71 61.46 72.16 39.02 37.97 48.32 54.23 226.81 30 253.82 261.61 228.18
Prompt Payment Discount 45 27.79 32.61 17.7 17.23 23.53 26.39 94.34 15 102.12 106.09 99.03
Cr. Adjustment Amount 0 -32.61 -17.7 0 0 -26.39 -94.34 0 0 -2,918.66 -99.03 0
Last Paid Date 15-Mar-2016 10-Feb-2016 07-Jan-2016 16-Dec-2015 17-Nov-2015 13-Oct-2015 15-Sep-2015 21-Aug-2015 23-Jul-2015 08-Jun-2015 12-May-2015 20-Apr-2015
Last Paid Amount 3,080 3,570 1,950 1,890 2,410 2,690 11,270 1,470 9,880 12,980 11,310 1,300
SD Held 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500
SD Demanded 0 0 0 0 0 0 0 0 0 0 0 0
SD Arrears 0 0 0 0 0 0 0 0 0 0 0 0
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CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address :

P.NO 22 GALLI NO 10 YADRAV

Solar Rooftop Flag

Capacity Solar Rooftop

Offset Export Solar Units

Previous Bank Solar Units

Bank Solar Units

Solar Generation Units

Region Solar Subsidy Start

Net Billing IC Units

Rooftop Net bill Credit Amount

Grid Solar Units

Banked Units

Offset Units

Export Current Reading

Export Previous Reading

Export Units

Import Current Reading

Import Previous Reading

Import Units

Generation Current Reading

Generation Previous Reading
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address :

P.NO 22 GALLI NO 10 YADRAV

Generation Units

Change of Name from

Consumer Number
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Bill Month MAR-17 FEB-17 JAN-17 DEC-16 NOV-16 OCT-16 SEP-16 AUG-16 JUL-16 JUN-16 MAY-16 APR-16
BU 9121 9121 9121 9121 9121 9121 9121 9121 9121 9121 9121 9121
PC [§) U [9) [§) U [8) 9] [9) U U ) 9]

MR-Route-Seq

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

28-0315-0100

Tariff - Duty 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10
Meter Make Code 053 053 053 053 053 053 053 053 053 053 053 053
Meter Serial Number 16064855 16064855 16064855 09171421 09171421 09171421 09171421 09171421 09171421 09171421 09171421 09171421
Meter Status

Meter Type TOD TOD TOD TOD TOD TOD TOD TOD TOD TOD TOD TOD
Consumer Status Live Live Live Live Live Live Live Live Live Live Live Live
Conn Load (KW/HP) 30 30 30 30 30 30 30 30 30 30 30 30
Contract Demand KVA 25 25 25 25 25 25 25 25 25 25 25 25
Reading Date 03-Mar-2017 04-Feb-2017 20-Jan-2017 03-Dec-2016 03-Nov-2016 03-Oct-2016 03-Sep-2016 02-Aug-2016 02-Jul-2016 07-Jun-2016 03-May-2016 02-Apr-2016
Billing PF 1 1 1 0.9 0.9 0.9 1 1 1 1 1 1
Actual Bill Demand 23 24 26 10 10 10 25 25 25 10 10 10
Recorded Demand 36 38 41 0 0 0 38 39 39 4 5 4
Current Reading 9,381.2 7,611.7 6,207 19,545 19,545 19,545 19,545 13,810 7,392 7,120 6,592 6,230
Previous Reading 7,611.7 6,207 30 19,545 19,545 19,545 13,810 7,392 7,120 6,592 6,230 6,030
MF (KWH) 1 1 1 1 1 1 1 1 1 1 1 1
Adjustment Units1 0 0 0 0 0 0 0 0 0 0 0 0
Adjustment Units2 1 0 783 0 0 0 0 0 0 0 0 0
Consumption 1,769.5 1,404.7 6,177 0 0 0 5,735 6,418 272 528 362 200
Bill For Number of Months 0.9 0.5 1.6 1 1.03 1 1.07 1.03 0.83 1.17 1.03 1.03
Demand Charges 3,680 3,840 4,160 1,600 1,510 1,500 3,750 3,750 3,750 1,500 1,500 1,500
Energy Charges 11,505 9,132.5 45,240 0 40,030.3 44,797.64 1,898.56 3,685.44 2,526.76 1,396
Vvheeling Charges Z,088.6 T1,657.9 8,212.8 [9) )

FCA Amount 0 0 0 0 0 0 780.53 3,446.47 121.67 380.16 366.16 138.28
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CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Electricity Duty 1,878.4 1,645.9 5,711.18 0 0 0 4,492.94 5,273.3 834.18 516.15 407.1 282.38
TOS(TOSE Solar Incl.) 141.6 112.4 556.8 0 0 0 458.8 513.44 21.76 42.24 28.96 16
PF Penalty/Incentive -1,229.05 -1,020.45 -4,029.94 0 0 0 -3,177.04 -3,748.65 -407.38 -388.5 -306.42 -212.55
LF Penalty/Incentive 0 0 0 0 0 0 0 0 0 0 0 0
Demand Penalty 2,640 3,120 3,840 0 0 0 2,925 3,150 3,150 0 0 0
Other Charges 0 0 0 0 0 0 0 0 0 0 0 0
Locked Cr. Amount 0 0 0 0 0 0 0 0 0 0 0 0
Rebate Offered 284.3 -52.6 -42.3 0 0 0 825.4 1,558 49.5 -15.6 -15.5 2.1
Adj Amt-80-Incremental

Consumption Rebate 0 0 0 0 0 0 0 0 0 0 0 0
Subsidy Offered 0 0 0 0 0 0 0 0 0 0 0 0
Dr. Adjustment Amount 0 0 0 0 0 0 0 0 0 0 0 0
Current Interest 0 0 195.12 963.16 47379 494.16 0 10.93 169 0 0 0
Bill Amount 20,988.85 18,435.65 63,648.54 1,600 1,510 1,500 50,085.93 58,740.2 9,418.29 5,719.89 4,507.06 3,122.21
Region Subsidy -91.25 1,388.75 -1,740 0 0 1,433.75 1,604.5 11 0

Textile Subsidy

Arrears Amount -830.63 60,721.81 617.66 70,997.66 109,468.78 107,938.78 58,284.88 6.09 -1.35 -2,531.24 419 0.22
Interest Amount 0 2,138.85 2,138.85 1,943.73 980.57 506.78 12.62 12.62 1.69 0 0 0
Assessed DPC 262.36 230.45 795.61 20 18.88 30 1,001.72 1,174.8 188.37 114.4 90.14 62.44
Prompt Payment Discount 189.69 166.77 573.81 16 15.1 15 451.34 529.53 85.62 51.62 40.71 28.24
Cr. Adjustment Amount -351.25 -1,740 0 0 0 -1,433.75 -1,604.5 -11 0 -2,532.49 -28.24 0
Last Paid Date 25-Mar-2017 22-Feb-2017 16-Jan-2017 13-Dec-2016 18-Aug-2016 18-Aug-2016 18-Aug-2016 18-Aug-2016 16-Jul-2016 14-Jun-2016 13-May-2016 29-Apr-2016
Last Paid Amount 82,000 2,600 72,000 40,000 0 0 0 9,400 3,190 4,510 3,090 5,080
SD Held 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500 31,500
SD Demanded 0 0 0 0 0 0 0 0 0 0 0 0
SD Arrears 0 0 0 0 0 0 0 0 0 0 0 0
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CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address : P.NO 22 GALLI NO 10 YADRAV

Solar Rooftop Flag

Capacity Solar Rooftop 0 0 0 0 0 0 0 0 0
Offset Export Solar Units 0 0 0 0 0 0 0 0 0
Previous Bank Solar Units

Bank Solar Units 0 0 0 0 0 0 0 0 0

Solar Generation Units

Region Solar Subsidy Start

Net Billing IC Units

Rooftop Net bill Credit Amount

Grid Solar Units

Banked Units

Offset Units

Export Current Reading

Export Previous Reading

Export Units

Import Current Reading

Import Previous Reading

Import Units

Generation Current Reading

Generation Previous Reading
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address :

P.NO 22 GALLI NO 10 YADRAV

Generation Units

Change of Name from

Consumer Number

Old Name History (If any)

Old Name Upto Bill Month

150



FX
MAHAVITARAN

Maharmshing State Elrctrsdy Dafnbiieon Co. Lid
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Bill Month MAR-18 FEB-18 JAN-18 DEC-17 NOV-17 OCT-17 SEP-17 AUG-17 JUL-17 JUN-17 MAY-17 APR-17
BU 9TZT 9TZT 91271 9TZT 9TZT 9TZT 9TZT 9TZT 9TZT 91271 9TZT 9TZT
PC U U U U U U U U U U U U
MR-Route-Seq 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100 28-0315-0100
Tariff - Duty 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10
Meter Make Code 065 065 065 065 065 065 065 065 065 065 053 053
Meter Serial Number 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 16064855 16064855
Meter Status 0

Meter Type 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH TOD TOD
Consumer Status Live Live Live Live Live Live Live Live Live Live Live Live
Conn Load (KW/HP) 70 70 70 70 70 70 70 70 70 30 30 30
Contract Demand KVA 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 25 25 25
Reading Date 31-Mar-2018 28-Feb-2018 31-Jan-2018 31-Dec-2017 30-Nov-2017 31-Oct-2017 31-Aug-2017 01-Aug-2017 01-Jul-2017 10-Jun-2017 03-May-2017 04-Apr-2017
Billing PF 0.55 0.61 0.63 0.52 0.6 0.88 0.99 0.9 1 0.9 1 1
Actual Bill Demand 29 29 27 25 26 34 35 21 27 10 26 24
Recorded Demand 44 44 41 39 40 53 54 0 42 0 40 38
Current Reading 75,265.64 70,824.3 66,470.45 61,217.95 57,170.54 52,551.91 32,817.35 11,825.54 11,825.54 10 14,573.7 12,208.9
Previous Reading 70,824.3 66,470.45 61,217.95 57,170.54 52,551.91 32,817.35 11,825.54 11,825.54 10 10 12,208.9 9,381.2
MF (KWH) 1 1 1 1 1 1 1 1 1 1 1 1
Adjustment Units1 0 0 0 0 0 0 0 0 0 0 0 0
Adjustment Units2 0 0 1 0 0 0 0 0 0 5,130 0 0
Consumption 4,441.34 4,353.85 5,252.5 4,047.41 4,618.63 19,734.56 20,991.81 0 11,815.54 0 2,364.8 2,827.7
Bill For Number of Months 1.03 0.93 1.03 1.03 1 2.03 1 1.03 0.7 1.27 0.97 1.07
Demand Charges 4,930 4,930 4,590 4,250 4,420 5,780 5,950 3,570 4,590 1,700 4,420 3,870
Energy Charges 28,377.99 27,822.06 33,566.67 25,860.33 29,515.41 126,106.65 134,138.88 0 75,504.24 32,780.7 15,112.35 18,344.71
Vvheeling Charges 5,373.061 9,768.34 6,396.T3 4,896.87 9,588.99 23,879.35 Z5,400.372 U 14,297.36 6,207.3 Z,86T1.65 3,347.21
FCA Amount -66.62 478.94 525.3 -849.87 -1,431.89 -12,038.35 -1,049.6 0 4,253.76 3,437.1 -1,915.65 -2,290.68
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Electricity Duty 3,565.32 3,5678.2 4,170.33 3,172.73 3,5616.01 13,151.76 15,126.41 0 9,112.57 4,261.21 2,301.24 2,503.51
TOS(TOSE Solar Incl.) 355.28 348.32 420.24 323.76 369.52 1,578.8 1,679.36 0 945.28 410.4 189.2 226.24
PF Penalty/Incentive 13,801.24 11,542.57 12,555.84 13,304.98 11,720.02 4,236.54 -8,109.79 0 -6,858.93 0 -1,464.37 -1,652.31
LF Penalty/Incentive 0 0 0 0 0 0 0 0 0 0 0 0
Demand Penalty 0 0 0 0 0 198.9 453.9 0 0 0 3,825 3,315
Other Charges 0 0 0 0 0 0 0 0 0 0 0 0
Locked Cr. Amount 0 0 0 0 0 0 0 0 0 0 0 0
Rebate Offered -278.2 -24.1 -195.8 -42 -286 -2,509.8 -2,243.9 0 -660.7 1,694.4 441.2 333.2
Adj Amt-80-Incremental

Consumption Rebate 0 0 0 0 0 0 0 0 0 0 0 0
Subsidy Offered 0 0 0 0 0 0 0 0 0 0 0 0
Dr. Adjustment Amount 0 0 0 0 0 0 0 0 0.03 0 0 0
Current Interest 214 0.63 1.38 3.88 0 0 0 0 0 0 0 0
Bill Amount 56,058.62 53,944.33 61,988.71 50,916.8 53,412.06 160,383.85 171,345.58 3,570 101,183.61 50,491.11 25,770.62 27,996.88
Region Subsidy -13.05 134.85 -180.9 85.8 2,267.4 3,337.35 -6,297.6 3,638.96 -1,820.53 78.25 115.75 -264.5
Textile Subsidy

Arrears Amount 4,893.6 60,928.07 48,975.05 52,620.62 154,971.77 91,634.94 3,429.74 59,895.44 20,727.39 -3,445.96 27,876.2 24217
Interest Amount 8.03 5.89 5.26 3.88 0 0 0 0 0 0 0 0
Assessed DPC 700.73 674.3 774.86 636.46 667.65 2,004.8 2,141.82 44.63 1,264.8 631.14 322.13 349.96
Prompt Payment Discount 514.72 493.65 566.1 468.13 488.34 1,426.93 1,482.42 35.7 875.81 458.2 232.8 252.67
Cr. Adjustment Amount -653.1 -787.95 -607.05 -692.85 -2,960.25 -6,297.6 -35.7 -3,638.96 -1,724.27 -3,989.37 -707 -442.5
Last Paid Date 31-Mar-2018 05-Feb-2018 04-Jan-2018 02-Dec-2017 07-Nov-2017 26-Oct-2017 01-Sep-2017 14-Aug-2017 17-Jul-2017 17-Jun-2017 18-Apr-2017 18-Apr-2017
Last Paid Amount 110,000 50,000 54,560 155,720 96,000 78,900 60,000 59,580 25,160 53,380 0 19,720
SD Held 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 31,500
SD Demanded 0 0 0 0 0 0 0 0 0 0 0 0
SD Arrears 0 0 0 0 0 0 0 0 0 0 0 0




/ \ CPL Generated By : 02402203
CPL Generated Date : 04-Jul-2025
MA HA.UI TARAN MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Maharmshing State Elrctrsdy Dafnbiieon Co. Lid

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address : P.NO 22 GALLI NO 10 YADRAV

Solar Rooftop Flag

Capacity Solar Rooftop 0 0 0 0 0 0 0 0 0 0 0 0

Offset Export Solar Units 0 0 0 0 0 0 0 0 0 0 0 0

Previous Bank Solar Units

Bank Solar Units 0 0 0 0 0 0 0 0 0 0 0 0

Solar Generation Units 0 0 0 0 0 0 0 0 0

Region Solar Subsidy Start

Net Billing IC Units

Rooftop Net bill Credit Amount

Grid Solar Units

Banked Units

Offset Units

Export Current Reading

Export Previous Reading

Export Units

Import Current Reading

Import Previous Reading

Import Units

Generation Current Reading

Generation Previous Reading
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address :

P.NO 22 GALLI NO 10 YADRAV

Generation Units

Change of Name from

Consumer Number

Old Name History (If any)

Old Name Upto Bill Month
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Bill Month MAR-19 FEB-19 JAN-19 DEC-18 NOV-18 OCT-18 SEP-18 AUG-18 JUL-18 JUN-18 MAY-18 APR-18
BU 9TZT 9TZT 91271 9TZT 9TZT 9TZT 9TZT 9TZT 9TZT 91271 9TZT 9TZT
PC U0 U0 (0]9) U0 (09) U0 (09) U0 0]0] U0 U0 U
MR-Route-Seq 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 28-0315-0100
Tariff - Duty 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10
Meter Make Code 065 065 065 065 065 065 065 065 065 065 065 065
Meter Serial Number 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206
Meter Status 0 0 0 0 0 0 0 0 0 0 0

Meter Type 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH
Consumer Status Live Live Live Live Live Live Live Live Live Live Live Live
Conn Load (KW/HP) 70 70 70 70 70 70 70 70 70 70 70 70
Contract Demand KVA 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22
Reading Date 31-Mar-2019 28-Feb-2019 31-Jan-2019 31-Dec-2018 30-Nov-2018 31-Oct-2018 30-Sep-2018 31-Aug-2018 31-Jul-2018 30-Jun-2018 31-May-2018 30-Apr-2018
Billing PF 0.34 0.27 0.39 0.25 0.13 0.9 0.87 0.59 0.78 0.91 0.84 0.66
Actual Bill Demand 26 25 26 24 24 27 25 21 24 25 26 27
Recorded Demand 40 40 40 37 38 41 39 33 37 39 40 41
Current Reading 149,179.39 142,872.22 138,208.44 130,517.63 125,712.79 123,209 114,322.9 106,869.16 102,897.52 96,994.95 88,090.79 80,397.53
Previous Reading 142,872.22 138,208.44 130,517.63 125,712.79 123,209 114,322.9 106,869.16 102,897.52 96,994.95 88,090.79 80,397.53 75,265.64
MF (KWH) 1 1 1 1 1 1 1 1 1 1 1 1
Adjustment Units1 0 0 0 0 0 0 0 0 0 0 0 0
Adjustment Units2 0 0 0 0 0 0 0 0 0 0 0 0
Consumption 6,307 4,664 7,691 4,805 2,504 8,886 7,454 3,972 5,903 8,904 7,693 5,131.89
Bill For Number of Months 1.03 0.93 1.03 1.03 1 1.03 1 1.03 1.03 1 1.03 1
Demand Charges 7,280 7,000 7,280 6,720 6,720 7,560 4,625 3,885 4,440 4,625 4,810 4,995
Energy Charges 35,508.41 26,258.32 43,300.33 27,052.15 14,097.52 50,028.18 47,556.52 25,341.36 37,661.14 56,807.52 49,081.34 32,742.16
Vvheeling Charges 8,T99.1 6,063.2 9,998.3 6,246.5 3,295.7 TT1,99T1.8 8,/95.72 4,686.90 6,965.54 T10,9006.72 9,077.74 6,095.76
FCA Amount 3,405.78 1,679.04 4,845.33 2,354.45 726.16 7,553.1 3,354.3 635.52 47.22 3,205.44 1,846.32 667.16
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CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Electricity Duty 5,032.86 3,781.04 6,044.13 3,914.25 2,270.74 7,042.13 5,934.47 3,176.1 4,569.53 7,023.4 5,990.69 4,104.96
TOS(TOSE Solar Incl.) 1,135.26 839.52 615.28 384.4 200.32 710.88 596.32 317.76 472.24 712.32 615.44 410.56
PF Penalty/Incentive 15,423.29 13,010.04 16,897.57 13,889.27 9,5622.47 0 2,552.46 10,928.52 6,387.51 0 4,509.12 11,034.85
LF Penalty/Incentive 0 0 0 0 0 0 0 0 0 0 0 0
Demand Penalty 0 0 0 0 0 0 0 0 0 0 0 0
Other Charges 0 0 0 0 0 0 0 0 0 0 0 0
Locked Cr. Amount 0 0 0 0 0 0 0 0 0 0 0 0
Rebate Offered -276.5 -344.2 -433.3 -284.4 -382.3 -971.3 -520 -397.2 20.8 375.7 -399.4 -320.7
Adj Amt-80-Incremental

Consumption Rebate 0 0 0 0 0 0 0 0 0 0 0 0
Subsidy Offered 0 0 0 0 0 0 0 0 0 0 0 0
Dr. Adjustment Amount 0 0 0 894.48 0 0 0 0 0 0 0 0
Current Interest 0.94 0 0 0 0 0 0 0 0 0 40.38 0
Bill Amount 75,708.2 58,286.96 88,547.64 61,171.1 36,410.11 83,474.79 72,894.79 48,574.02 60,563.98 83,256.1 75,531.25 59,689.75
Region Subsidy -246.45 454.05 -432.9 -345.15 957.3 -214.8 -522.3 289.65 450.15 -181.65 -384.15 -103.65
Textile Subsidy

Arrears Amount -40,582.82 1,101.23 696.11 -4,414.69 902.51 33.43 48,355.09 -220.11 -4,587.28 5,974.31 50,652.87 60,986.8
Interest Amount 0 0 0 0 0 0 0 0 0 48.41 8.03 8.03
Assessed DPC 946.35 728.59 1,106.85 764.64 455.13 1,043.43 911.18 607.18 757.05 1,040.7 944.14 746.12
Prompt Payment Discount 685.94 536.66 818.88 559.78 339.39 757.22 663.64 450.8 555.22 755.2 689.25 544.04
Cr. Adjustment Amount -699.6 -1,153.65 -720.75 -5,129.6 -1,332.9 -1,118.1 -595.8 -885.45 -6,278.6 -1,153.95 -769.8 -666.15
Last Paid Date 27-Mar-2019 28-Feb-2019 25-Jan-2019 31-Dec-2018 03-Dec-2018 01-Nov-2018 31-Aug-2018 31-Aug-2018 31-Jul-2018 02-Jul-2018 04-Jun-2018 31-Mar-2018
Last Paid Amount 100,000 88,090 56,040 37,000 82,300 121,000 0 56,000 88,000 120,000 70,000 0
SD Held 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000
SD Demanded 0 0 0 0 0 0 0 0 0 0 0 0
SD Arrears 0 0 0 0 0 0 0 0 0 0 0 0
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MA HA.UI TARAN MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Maharmshing State Elrctrsdy Dafnbiieon Co. Lid

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address : P.NO 22 GALLI NO 10 YADRAV

Solar Rooftop Flag

Capacity Solar Rooftop 0 0 0 0 0 0 0 0 0 0 0 0
Offset Export Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Previous Bank Solar Units 0 0

Bank Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Solar Generation Units 0 0 0 0 0 0 0 0 0 0 0 0

Region Solar Subsidy Start

Net Billing IC Units

Rooftop Net bill Credit Amount

Grid Solar Units

Banked Units

Offset Units

Export Current Reading

Export Previous Reading

Export Units

Import Current Reading

Import Previous Reading

Import Units

Generation Current Reading

Generation Previous Reading
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Maharmshing State Elrctrsdy Dafnbiieon Co. Lid

CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :
DTC Code : 4027161 Address :

P.NO 22 GALLI NO 10 YADRAV

Generation Units

Change of Name from

Consumer Number

Old Name History (If any)

Old Name Upto Bill Month
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CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Bill Month MAR-20 FEB-20 JAN-20 DEC-19 NOV-19 OCT-19 SEP-19 AUG-19 JUL-19 JUN-19 MAY-19 APR-19
BU 9TZT 9TZT 91271 9TZT 9TZT 9TZT 9TZT 9TZT 9TZT 91271 9TZT 9TZT
PC U0 U0 (0]9) U0 (09) U0 (09) U0 0]0] U0 U0 (00)
MR-Route-Seq 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100
Tariff - Duty 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10
Meter Make Code 065 065 065 065 065 065 065 065 065 065 065 065
Meter Serial Number 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206
Meter Status 0 0 0 0 0 0 0 0 0 0 0 0
Meter Type 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH
Consumer Status Live Live Live Live Live Live Live Live Live Live Live Live
Conn Load (KW/HP) 70 70 70 70 70 70 70 70 70 70 70 70
Contract Demand KVA 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22
Reading Date 31-Mar-2020 29-Feb-2020 31-Jan-2020 31-Dec-2019 30-Nov-2019 31-Oct-2019 30-Sep-2019 31-Aug-2019 31-Jul-2019 30-Jun-2019 31-May-2019 30-Apr-2019
Billing PF 0.28 0.29 0.45 0.2 0.28 0.41 0.43 0.5 0.52 0.53 0.4 0.34
Actual Bill Demand 32 25 34 23 21 21 21 23 25 34 25 23
Recorded Demand 49 39 52 35 27 34 33 36 38 53 38 38
Current Reading 215,563.95 210,885.59 206,520.11 198,895.28 195,693.55 192,554.41 187,786.32 184,401.07 180,029.18 171,638.18 162,148.47 155,047.3
Previous Reading 210,885.59 206,520.11 198,895.28 195,693.55 192,554.41 187,786.32 184,401.07 180,029.18 171,638.18 162,148.47 155,047.3 149,179.39
MF (KWH) 1 1 1 1 1 1 1 1 1 1 1 1
Adjustment Units1 0 0 0 0 0 0 0 0 0 0 0 0
Adjustment Units2 0 0 0 0 0 0 1,693 2,185 0 0 0 0
Consumption 4,678 4,365 7,625 3,202 3,139 4,768 5,078 6,557 8,391 9,490 7,101 5,868
Bill For Number of Months 1.03 0.97 1.03 1.03 1 1.03 1 1.03 1.03 1 1.03 1
Demand Charges 6,585.6 7,350 9,996 6,762 6,174 6,174 6,174 6,762 7,350 9,996 7,350 6,762
Energy Charges 26,664.6 24,880.5 43,462.5 18,251.4 17,892.3 27,177.6 28,944.6 37,374.9 47,828.7 54,093 40,475.7 33,447.6
VVheeling Charges 5,987.84 5,587.2 9,760 4,098.56 4071792 6,103.04 6,499.84 8,392.96 T0,740.48 TZ,T47.2 9,089.28 7,5TT.04
FCA Amount 4,069.86 4,845.15 7,320 2,721.7 2,668.15 2,384 1,421.84 65.57 2,769.03 5,599.1 4,402.62 3,520.8
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Maharaahira State Elsctracby Deafnbatson Co. Lid

CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Electricity Duty 4,002.29 3,927.96 6,555.2 2,933.23 2,823.86 3,862.82 3,975.44 4,896.68 6,359.04 7,655.12 5,692.1 4,743.63
TOS(TOSE Solar Incl.) 842.04 785.7 1,372.5 576.36 565.02 858.24 914.04 1,180.26 1,510.38 1,708.2 1,278.18 1,056.24
PF Penalty/Incentive 13,556.15 13,093.21 16,211.78 11,196.76 9,564.68 10,383.94 10,259.2 10,793.75 13,333.48 15,574.13 15,607.38 14,536.92
LF Penalty/Incentive 0 0 0 0 0 0 0 0 0 0 0 0
Demand Penalty 0 0 0 0 0 0 0 0 0 343.98 0 0
Other Charges 0 0 0 0 0 0 0 0 0 0 0 0
Locked Cr. Amount 0 0 0 0 0 0 0 0 0 0 0 0
Rebate Offered -272.5 -426.7 -52.5 -293.5 -388.3 -302.9 -293.6 57 -311.4 133.8 -112.2 -234.7
Adj Amt-80-Incremental

Consumption Rebate 0 0 0 0 0 0 0 0 0 0 0 0
Subsidy Offered 0 0 0 0 0 0 0 0 0 0 0 0
Dr. Adjustment Amount 0 0 0 0 0 0 0 0 0 0 0 0
Current Interest 2.08 1.34 249 375 1.9 275 2422 7.59 0.23 1.84 177 214
Bill Amount 61,435.88 60,043.02 94,625.48 46,246.51 43,317.63 56,640.74 57,895.36 69,523.12 89,579.71 107,250.53 83,783.06 71,343.53
Region Subsidy 0 1,143.75 -663.45 -9.45 244.35 46.5 221.85 275.1 164.85 -358.35 -184.95 65.85
Textile Subsidy 0 0 0 0 0 0 0 0 0 0

Arrears Amount 59,105 94,061.98 -581.01 41,917.13 -1,447.15 56,600.34 -1,232.09 89,351.48 -72.68 1,039.21 451.65 -5,819.73
Interest Amount 3.83 2.49 0 1.9 0 24.22 0 0.23 0 3.91 2.14 0
Assessed DPC 767.95 750.54 1,182.82 578.08 541.47 708.01 723.69 869.04 1,119.75 1,340.63 1,047.29 891.79
Prompt Payment Discount 565.92 553.29 855.54 422.57 394.58 512.04 522.44 624.63 804.52 964.64 757.48 646.63
Cr. Adjustment Amount 0 -1,143.75 -480.3 -470.85 -715.2 -761.7 -983.55 -1,258.65 -6,827.5 -1,065.15 -880.2 -946.05
Last Paid Date 18-Mar-2020 16-Jan-2020 16-Jan-2020 27-Nov-2019 27-Nov-2019 10-Oct-2019 10-Oct-2019 31-Jul-2019 31-Jul-2019 02-Jul-2019 30-May-2019 23-Apr-2019
Last Paid Amount 95,000 0 88,270 0 114,000 0 160,000 0 102,809 83,170 65,000 40,000
SD Held 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000
SD Demanded 0 0 0 0 0 0 0 0 0 0 0 0
SD Arrears 0 0 0 0 0 0 0 0 0 0 0 0
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Maharmshing State Elrctrsdy Dafnbiieon Co. Lid

CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Solar Rooftop Flag N N N N N N N N

Capacity Solar Rooftop 0 0 0 0 0 0 0 0 0 0 0 0
Offset Export Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Previous Bank Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Bank Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Solar Generation Units 0 0 0 0 0 0 0 0 0 0 0 0
Region Solar Subsidy Start

Net Billing IC Units

Rooftop Net bill Credit Amount

Grid Solar Units

Banked Units 0.000 0.000 0.000

Offset Units 0.000 0.000 0.000

Export Current Reading 0.000 0.000 0.000

Export Previous Reading 0.000 0.000 0.000

Export Units 0.000 0.000 0.000

Import Current Reading 0.000 0.000 0.000

Import Previous Reading 0.000 0.000 0.000

Import Units 0.000 0.000 0.000

Generation Current Reading 0.000 0.000 0.000

Generation Previous Reading 0.000 0.000 0.000
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008
BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address : P.NO 22 GALLI NO 10 YADRAV

Generation Units 0.000 0.000 0.000

Change of Name from

Consumer Number

Old Name History (If any)

Old Name Upto Bill Month
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Maharmshing State Elrctrsdy Dafnbiieon Co. Lid

CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Bill Month MAR-21 FEB-21 JAN-21 DEC-20 NOV-20 OCT-20 SEP-20 AUG-20 JUL-20 JUN-20 MAY-20 APR-20
BU 9TZT 9TZT 91271 9TZT 9TZT 9TZT 9TZT 9TZT 9TZT 91271 9TZT 9TZT
PC U0 U0 (0]9) U0 (09) U0 (09) U0 0]0] U0 U0 (00)
MR-Route-Seq 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100
Tariff - Duty 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10
Meter Make Code 065 065 065 065 065 065 065 065 065 065 065 065
Meter Serial Number 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206
Meter Status 0 0 0 0 0 0 0 0 0 0 0 0
Meter Type 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH
Consumer Status Live Live Live Live Live Live Live Live Live Live Live Live
Conn Load (KW/HP) 70 70 70 70 70 70 70 70 70 70 70 70
Contract Demand KVA 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22
Reading Date 31-Mar-2021 28-Feb-2021 31-Jan-2021 31-Dec-2020 30-Nov-2020 31-Oct-2020 30-Sep-2020 31-Aug-2020 31-Jul-2020 30-Jun-2020 31-May-2020 30-Apr-2020
Billing PF 0.99 0.99 0.99 0.99 1 1 1 0.99 0.98 0.99 0.21 0.11
Actual Bill Demand 30 28 27 29 21 26 30 31 21 29 21 21
Recorded Demand 46 43 41 44 31 40 46 47 29 44 31 24
Current Reading 272,852.87 265,503.44 258,059.84 253,512.59 247,846.58 245,285.77 241,128.52 235,325.48 228,789.72 225,067.7 219,387.47 217,253.15
Previous Reading 265,503.44 258,059.84 253,512.59 247,846.58 245,285.77 241,128.52 235,325.48 228,789.72 225,067.7 219,387.47 217,253.15 215,563.95
MF (KWH) 1 1 1 1 1 1 1 1 1 1 1 1
Adjustment Units1 0 0 0 0 0 0 0 0 0 0 0 0
Adjustment Units2 0 0 0 0 0 0 0 0 0 0 0 0
Consumption 7,349 7,444 4,547 5,666 2,561 4,157 5,803 6,536 3,722 5,680 2,134 1,689
Bill For Number of Months 1.03 0.93 1.03 1.03 1 1.03 1 1.03 1.03 1 1.03 1
Demand Charges 9,090 8,484 8,181 8,787 6,363 7,878 9,090 9,393 6,363 0 0 0
Energy Charges 44,902.39 45,482.84 27,782.17 34,619.26 15,647.71 25,399.27 35,456.33 39,934.96 22,741.42 34,704.8 13,038.74 10,319.79
Vvheeling Charges T0,656.05 10,7/93.8 6,5993.7T5 8,Z2T15.7 3,/13.45 6,0Z27.65 8,474.35 94rr7.2 9,396.9 8,236 3,094.3 Z,449.05
FCA Amount 0 0 0 0 0 0 0 0 0 0 0 0
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Maharaahira State Elsctracby Deafnbatson Co. Lid

CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Electricity Duty 4,782.9 4,847.03 3,185.47 3,841.54 1,906.71 2,947.79 3,949.13 4,374.6 3,185.72 4,023.21 1,480.88 1,149.02
TOS(TOSE Solar Incl.) 1,322.82 1,339.92 818.46 1,019.88 460.98 748.26 1,044.54 1,176.48 669.96 1,022.4 384.12 304.02
PF Penalty/Incentive -1,594.3 -1,615.68 -1,061.82 -1,280.51 -889.8 -1,375.64 -1,842.93 -1,458.2 -513.83 -1,081.51 5,573.2 4,942.02
LF Penalty/Incentive 0 0 0 0 0 0 0 0 0 0 0 0
Demand Penalty 0 0 0 0 0 0 0 0 0 0 0 0
Other Charges 0 0 0 0 0 0 0 0 0 0 0 0
Locked Cr. Amount 0 0 0 0 0 0 0 0 0 0 0 0
Rebate Offered -876.4 -133.6 -83.4 -401.4 -301.3 -1 -305.6 -477.2 -246.3 319.5 -209.6 -413.8
Adj Amt-80-Incremental

Consumption Rebate 0 0 0 0 0 0 0 0 0 0 0 0
Subsidy Offered 0 0 0 0 0 0 0 0 0 0 0 0
Dr. Adjustment Amount 0 0 0 0 0 0 10,680.08 10,680.08 10,680.08 0 0 0
Current Interest 1,131.85 344173 2,259.73 5,071.94 329458 2,238.36 2,645.99 1,571.76 1,973.46 154473 496.34 55.18
Bill Amount 68,283.46 69,198.31 45,415.03 54,801.47 26,900.75 41,624.33 66,485.9 73,100.92 48,276.95 47,224 .4 23,361.64 18,750.1
Region Subsidy -1,102.35 0 849.9 -465.75 239.4 246.9 109.95 -422.1 293.7 -531.9 -66.75 -253.35
Textile Subsidy 0 0 0 0 0 0 0 0 0 0 0 0
Arrears Amount 130,799.73 310,736.44 264,753.72 460,117.13 433,264.27 391,743.19 325,296.67 252,262.39 209,568.28 162,605.57 139,272.01 120,540.88
Interest Amount 24,599.71 21,157.98 18,898.25 13,826.31 10,531.73 8,293.37 5,647.38 4,075.62 2,102.16 557.43 61.09 5.91
Assessed DPC 853.54 864.98 567.69 685.02 336.26 520.3 831.07 913.76 603.46 590.31 292.02 234.38
Prompt Payment Discount 610.75 630.11 41411 490.9 241.49 373.05 499.42 558.89 331.83 413.27 211.77 170.44
Cr. Adjustment Amount 0 0 -849.9 -384.15 -623.55 -870.45 -980.4 -6,186.3 -852 -320.1 -253.35 0
Last Paid Date 30-Mar-2021 08-Jan-2021 08-Jan-2021 18-Mar-2020 18-Mar-2020 18-Mar-2020 18-Mar-2020 18-Mar-2020 18-Mar-2020 18-Mar-2020 18-Mar-2020 18-Mar-2020
Last Paid Amount 250,000 0 250,000 0 0 0 0 0 0 0 0 0
SD Held 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000
SD Demanded 0 0 0 0 0 0 0 0 0 0 0 0
SD Arrears 0 0 0 0 0 0 0 0 0 0 0 0
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Maharmshing State Elrctrsdy Dafnbiieon Co. Lid

CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Solar Rooftop Flag N N N N N N N N N

Capacity Solar Rooftop 0 0 0 0 0 0 0 0 0 0 0 0
Offset Export Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Previous Bank Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Bank Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Solar Generation Units 0 0 0 0 0 0 0 0 0 0 0 0
Region Solar Subsidy Start

Net Billing IC Units 0 0 0 0 0

Rooftop Net bill Credit Amount 0 0 0 0 0

Grid Solar Units

Banked Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Offset Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Export Current Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Export Previous Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Export Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Import Current Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Import Previous Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Import Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Generation Current Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Generation Previous Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
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Maharmshing State Elrctrsdy Dafnbiieon Co. Lid

CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address : P.NO 22 GALLI NO 10 YADRAV

Generation Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000

Change of Name from

Consumer Number

Old Name History (If any)

Old Name Upto Bill Month
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CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Bill Month MAR-22 FEB-22 JAN-22 DEC-21 NOV-21 OCT-21 SEP-21 AUG-21 JUL-21 JUN-21 MAY-21 APR-21
BU 9TZT 9TZT 91271 9TZT 9TZT 9TZT 9TZT 9TZT 9TZT 91271 9TZT 9TZT
PC U0 U0 (0]9) U0 (09) U0 (09) U0 0]0] U0 U0 (00)
MR-Route-Seq 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100
Tariff - Duty 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10
Meter Make Code 065 065 065 065 065 065 065 065 065 065 065 065
Meter Serial Number 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206
Meter Status 0 0 0 0 0 0 0 0 0 0 0 0
Meter Type 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH
Consumer Status Live Live Live Live Live Live Live Live Live Live Live Live
Conn Load (KW/HP) 70 70 70 70 70 70 70 70 70 70 70 70
Contract Demand KVA 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22
Reading Date 01-Apr-2022 28-Feb-2022 31-Jan-2022 31-Dec-2021 30-Nov-2021 31-Oct-2021 30-Sep-2021 31-Aug-2021 31-Jul-2021 30-Jun-2021 31-May-2021 30-Apr-2021
Billing PF 1 1 0.99 1 0.99 1 1 1 1 1 0.99 0.99
Actual Bill Demand 38 37 28 21 21 31 31 34 21 36 25 24
Recorded Demand 61 57 43 35 20 50 48 52 21 55 38 37
Current Reading 347,647.75 330,186.95 325,191.65 320,041.03 315,055.02 313,795.32 305,669.2 300,208.69 294,624.39 289,752.04 281,668.27 277,387.07
Previous Reading 330,186.95 325,191.65 320,041.03 315,055.02 313,795.32 305,669.2 300,208.69 294,624.39 289,752.04 281,668.27 277,387.07 272,852.87
MF (KWH) 1 1 1 1 1 1 1 1 1 1 1 1
Adjustment Units1 0 0 0 0 0 0 0 0 0 0 0 0
Adjustment Units2 0 0 0 0 0 0 0 0 0 0 0 0
Consumption 17,461 4,995 5,151 4,986 1,260 8,126 5,461 5,584 4,872 8,084 4,281 4,534
Bill For Number of Months 1.07 0.93 1.03 1.03 1 1.03 1 1.03 1.03 1 1.03 1
Demand Charges 11,856 11,544 8,736 6,552 6,552 9,672 9,672 10,608 6,240 11,232 7,800 7,488
Energy Charges 103,543.73 29,620.35 30,545.43 29,566.98 7,471.8 48,187.18 32,383.73 33,113.12 28,890.96 47,938.12 25,386.33 26,886.62
Vvheeling Charges 24,096.78 6,893.1 7,7T08.38 6,880.68 T,/38.8 11,2713.88 7,936.7T8 7,/05.92 6,/Z23.36 TT,195.92 5,907.78 6,256.97
FCA Amount 2,619.15 0 0 0 0 0 0 0 0 0 0 0
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CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Electricity Duty 10,742.65 3,724.35 3,412.46 3,202.53 1,166.5 5,072.33 3,673.46 3,824.79 3,130.38 5,303.56 2,883.85 3,011.76
TOS(TOSE Solar Incl.) 3,142.98 899.1 927.18 897.48 226.8 1,462.68 982.98 1,005.12 876.96 1,455.12 770.58 816.12
PF Penalty/Incentive -4,869.42 -1,659.73 -1,137.49 -1,494.52 -388.83 -2,367.09 -1,714.28 -1,784.9 -1,460.84 -2,429.46 -961.28 -1,003.92
LF Penalty/Incentive 0 0 0 0 0 0 0 0 0 0 0 0
Demand Penalty 4,109.04 2,237.04 0 0 0 0 0 0 0 1,301.04 0 0
Other Charges 0 0 0 0 0 0 0 0 0 0 0 0
Locked Cr. Amount 0 0 0 0 0 0 0 0 0 0 0 0
Rebate Offered -2,988.8 -636.5 -890.3 -299.2 -209.3 -1,442 -612.4 -429.8 -115.9 -913 -642.8 -474.8
Adj Amt-80-Incremental

Consumption Rebate 0 0 0 0 0 0 0 0 0 0 0 0
Subsidy Offered 0 0 0 0 0 0 0 0 0 0 0 0
Dr. Adjustment Amount 0 0 0 0 0 0 0 0 0 0 0 1,102.35
Current Interest 0 0 0 0 0 39.26 478.39 1,113 1,231.96 1,157.52 1,205.44 624.15
Bill Amount 152,251.51 52,621.71 48,701.66 45,305.95 16,557.77 71,798.98 51,921.67 54,042.25 44,284.92 75,043.3 41,144.46 44,083.05
Region Subsidy 819.15 0 0 0 837.6 730.8 1,212.6 642.15 0 1,102.35 680.1 422.25
Textile Subsidy 0 0 0 0 0 0 0 0 0 0 0 0
Arrears Amount 20,934.17 18,492.7 45,872.27 0 32,471.4 70,612.53 143,772.64 90,267.46 196,071.13 120,089.79 239,533.37 195,579.38
Interest Amount 30,817.52 30,817.52 30,817.52 30,817.52 31,5681.38 31,542.12 31,063.73 29,950.63 28,718.67 27,561.15 26,355.71 25,731.56
Assessed DPC 1,903.14 657.77 608.77 566.32 206.97 897.49 649.02 675.53 553.56 938.04 514.31 551.04
Prompt Payment Discount 1,383.66 479.98 443.62 412.06 151.64 652.64 472.65 492.12 402.78 682.85 374.9 384.73
Cr. Adjustment Amount -819.15 0 0 0 -837.6 -730.8 -1,212.6 -642.15 0 -1,102.35 -680.1 -4,357.35
Last Paid Date 04-Apr-2022 04-Feb-2022 01-Jan-2022 01-Jan-2022 02-Dec-2021 07-Oct-2021 03-Sep-2021 03-Sep-2021 19-Jun-2021 19-Jun-2021 30-Mar-2021 30-Mar-2021
Last Paid Amount 50,000 76,690 0 50,000 110,000 125,000 0 150,000 0 160,000 0 0
SD Held 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000
SD Demanded 0 0 0 0 0 0 0 0 0 0 0 0
SD Arrears 0 0 0 0 0 0 0 0 0 0 0 0
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Maharmshing State Elrctrsdy Dafnbiieon Co. Lid

CPL Generated By : 02402203

CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Solar Rooftop Flag N N N N N N N N N

Capacity Solar Rooftop 0 0 0 0 0 0 0 0 0 0 0 0
Offset Export Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Previous Bank Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Bank Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Solar Generation Units 0 0 0 0 0 0 0 0 0 0 0 0
Region Solar Subsidy Start

Net Billing IC Units 0 0 0 0 0 0 0 0 0 0 0 0
Rooftop Net bill Credit Amount 0 0 0 0 0 0 0 0 0 0 0 0
Grid Solar Units 0 0 0 0 0 0 0 0 0 0 0

Banked Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Offset Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Export Current Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Export Previous Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Export Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Import Current Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Import Previous Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Import Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Generation Current Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Generation Previous Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address : P.NO 22 GALLI NO 10 YADRAV

Generation Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000

Change of Name from

Consumer Number

Old Name History (If any)

Old Name Upto Bill Month
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CPL Generated Date : 04-Jul-2025

MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Bill Month MAR-23 FEB-23 JAN-23 DEC-22 NOV-22 OCT-22 SEP-22 AUG-22 JUL-22 JUN-22 MAY-22 APR-22
BU 9TZT 9TZT 91271 9TZT 9TZT 9TZT 9TZT 9TZT 9TZT 91271 9TZT 9TZT
PC U0 U0 (0]9) U0 (09) U0 (09) U0 0]0] U0 U0 (00)
MR-Route-Seq 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100 40-0315-0100
Tariff - Duty 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10 36-10
Meter Make Code 065 065 065 065 065 065 065 065 065 065 065 065
Meter Serial Number 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206 05809206
Meter Status 0 0 0 0 0 0 0 0 0 0 0 0
Meter Type 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH 3PH
Consumer Status Live Live Live Live Live Live Live Live Live Live Live Live
Conn Load (KW/HP) 70 70 70 70 70 70 70 70 70 70 70 70
Contract Demand KVA 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22 52.22
Reading Date 01-Apr-2023 01-Mar-2023 01-Feb-2023 01-Jan-2023 01-Dec-2022 31-Oct-2022 30-Sep-2022 31-Aug-2022 31-Jul-2022 30-Jun-2022 31-May-2022 30-Apr-2022
Billing PF 0 0 0 0 0 1 1 1 1 1 0.99 0.99
Actual Bill Demand 21 21 21 21 21 21 34 35 29 36 31 34
Recorded Demand 0 0 0 0 0 32 52 54 45 55 47 52
Current Reading 382,218.58 382,218.58 382,218.58 382,218.58 382,218.58 382,218.58 379,986.28 374,901.64 370,950.69 364,262.4 355,862.66 351,384.96
Previous Reading 382,218.58 382,218.58 382,218.58 382,218.58 382,218.58 379,986.28 374,901.64 370,950.69 364,262.4 355,862.66 351,384.96 347,647.75
MF (KWH) 1 1 1 1 1 1 1 1 1 1 1 1
Adjustment Units1 0 0 0 0 0 0 0 0 0 0 0 0
Adjustment Units2 0 0 0 0 0 0 0 0 0 0 0 0
Consumption 0 0 0 0 0 2,232 5,085 3,951 6,688 8,400 4,478 3,737
Bill For Number of Months 1.03 0.93 1.03 1.03 1.03 1.03 1 1.03 1.03 1 1.03 0.97
Demand Charges 6,741 6,741 6,741 6,741 6,741 6,741 10,914 11,235 9,309 11,556 9,951 10,914
Energy Charges 0 13,503.6 30,764.25 23,903.55 40,462.4 50,820 27,091.9 22,608.85
Vvheeling Charges U [9) U [9) ) 3,013.2 6,864.75 9,333.85 9,0Z28.8 11,340 6,045.3 9,044.95
FCA Amount 0 0 0 0 0 2,678.4 6,102 4,741.2 8,025.6 10,080 671.7 560.55
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CPL Generated By : 02402203
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Electricity Duty 0 0 0 0 0 1,951.46 4,097.9 3,461.8 5,014.05 6,377.45 3,273.43 2,931.71
TOS(TOSE Solar Incl.) 0 0 0 0 0 401.76 915.3 711.18 1,203.84 1,512 806.04 672.66
PF Penalty/Incentive 0 0 0 0 0 -910.68 -1,912.35 -1,585.51 -2,339.89 -2,929.29 -1,091.14 -977.24
LF Penalty/Incentive 0 0 0 0 0 0 0 0 0 0 0 0
Demand Penalty 0 0 0 0 0 0 0 857.07 0 1,338.57 0 0
Other Charges 0 0 0 0 0 0 0 0 0 0 0 0
Locked Cr. Amount 0 0 0 0 0 0 0 0 0 0 0 0
Rebate Offered 0 0 0 0 0 83.2 -6.4 86.7 28.2 -101.9 -114.2 -38.9
Adj Amt-80-Incremental

Consumption Rebate 0 0 0 0 0 0 0 0 0 0 0 0
Subsidy Offered 0 0 0 0 0 0 0 0 0 0 0 0
Dr. Adjustment Amount 0 0 0 0 0 0 0 0 0 560.55 0 0
Current Interest 0 0 0 0 0 0 0 0 0 0 0 0
Bill Amount 6,741 6,741 6,741 6,741 6,741 27,461.94 57,739.45 48,744.84 70,732 90,553.38 46,634.03 41,716.58
Region Subsidy 0 0 0 0 0 0 0 0 189 0 1,779.45 -560.55
Textile Subsidy 0 0 0 0 0 0 0 0 0 0 0 0
Arrears Amount -23,152.17 -29,825.76 -36,499.35 6,827.06 1.8 57,849.86 -611.33 72,253.83 637.68 45,475.43 -1,741.53 172,113.82
Interest Amount 0 0 0 0 0 0 0 0 0 0 0 30,817.52
Assessed DPC 0 0 0 84.26 84.26 343.27 721.74 609.31 884.15 1,131.92 582.93 521.46
Prompt Payment Discount 67.41 67.41 67.41 67.41 67.4 251.09 496.49 445.72 645.14 821.03 425.55 375.52
Cr. Adjustment Amount -67.41 -67.41 -67.41 0 0 0 0 0 -189 0 -1,779.45 -2,975
Last Paid Date 27-Jan-2023 27-Jan-2023 27-Jan-2023 23-Nov-2022 23-Nov-2022 28-Sep-2022 28-Sep-2022 19-Jul-2022 19-Jul-2022 21-May-2022 21-May-2022 04-Apr-2022
Last Paid Amount 0 0 50,000 0 85,310 0 121,610 0 135,210 0 244,610 0
SD Held 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000 70,000
SD Demanded 0 0 0 0 0 0 0 0 0 0 0 46,630
SD Arrears 46,630 46,630 46,630 46,630 46,630 46,630 46,630 46,630 46,630 46,630 46,630 0
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address: | p NO 22 GALLI NO 10 YADRAV

Solar Rooftop Flag N N N N N N N N N

Capacity Solar Rooftop 0 0 0 0 0 0 0 0 0 0 0 0
Offset Export Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Previous Bank Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Bank Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Solar Generation Units 0 0 0 0 0 0 0 0 0 0 0 0
Region Solar Subsidy Start

Net Billing IC Units 0 0 0 0 0 0 0 0 0 0 0 0
Rooftop Net bill Credit Amount 0 0 0 0 0 0 0 0 0 0 0 0
Grid Solar Units 0 0 0 0 0 0 0 0 0 0 0 0
Banked Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Offset Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Export Current Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Export Previous Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Export Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Import Current Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Import Previous Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Import Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Generation Current Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
Generation Previous Reading 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
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MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY LIMITED

Consumer Personal Ledger (CPL)

Consumer No : 250600146561 Name : SHRI SADANAND ASHOK KULKARNI Supply Date : 09-May-2008

BU: 9121 - ICHALKARANJI(RURAL) Disconn Date :

DTC Code : 4027161 Address : P.NO 22 GALLI NO 10 YADRAV

Generation Units 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000

Change of Name from

Consumer Number

Old Name History (If any)

Old Name Upto Bill Month
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Annexure R-8

consumption
Months 15-16 16-17 17-18 18-19 19-20 20-21 21-22 22-23 23-24 24-25
Mar-16 437 1,769.50 4,441.34 6,307 4,678 7,349 17,461 0 7,718 10,248
Feb-16 197 1,404.70 4,353.85 4,664 4,365 7,444 4,995 0 5,390 5,472
Jan-16 266 6,177 5,252.50 7,691 7,625 4,547 5,151 0 7,665 9,468
Dec-15 51 0 4,047.41 4,805 3,202 5,666 4,986 0 3,505 8,464
Nov-15 44 0 4,618.63 2,504 3,139 2,561 1,260 0 4,261 5,073
Oct-15 108 0 19,734.56 8,886 4,768 4,157 8,126 2,232 5,051 9,616
Sep-15 144 5,735 20,991.81 7,454 5,078 5,803 5,461 5,085 3,534 8,128
Aug-15 1,072 6,418 0 3,972 6,557 6,536 5,584 3,951 2,851 11,835
Jul-15 0 272 11,815.54 5,903 8,391 3,722 4872 6,688 4,828 16,663
Jun-15 1,248 528 0 8,904 9,490 5,680 8,084 8,400 5,750 9,403
May-15 1,329 362 2,364.80 7,693 7,101 2,134 4,281 4,478 5,715 7,629
Apr-15 1,127 200 2,827.70 5,131.89 5,868 1,689 4,534 3,737 27,980 7,362
Total 6023 22866 80448 73915 70262 57288 74795 34571 84248 109361
Avg
Consumption/month 501.92 1905.52 6704.01 6159.57 5855.17 4774.00 6232.92 2880.92 7020.67 9113.42
Non Zero months 11 9 10 12 12 12 12 7 12 12
Avg Consumption/non
zero - month 547.55 2540.69 8044.81 6159.57 5855.17 4774.00 6232.92 4938.71 7020.67 9113.42
s Qr -
£ \ \'lﬁ‘ 3 A

*highlighted are

Grand total
613777

5115
109

5631
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Fact.: Parvali Industrial Estate, Phase 1, Sector A,
Fhot 22 Yadrav , Tal, ; Shirol | Dist.: Kofhapur

E-mall sparkindustries. 2008& rediffmail.com

K208
1:.,} ﬂﬁrﬁ@@?@ﬂ@@ O et caiie

GETIN ITAFCPCANIG1EA

Date ! 04 Sep 2025

To,

Regiomal Oicer,

MPCE, Udyop Bhavan,

Mear Cellector Office , Kolhapur- 416003

Subject- Submission of Documents and information about the operation of Industry period after grant of Consent

ta Establish dated 07.07.2009.
Reference = Personal Hearing extended to us on 04.07.2025.

Respected Sir,

We express our sincere thanks for extending personal hearing te bring on record our exact period of operation of
the Industry after grant of Consent to Establish dated 07.07.2009. We would like to submit most respectfully az
unders

M,'s Spark Industries has obtained the Consent to Establish from the MPCE by making Application in the prescribed
format for the manufacture of Aluminium Castings in various shapes and sizes for the maximum capacity of 10
MT/Month, which had been granted for a period up to the commissioning of the unit subject to certain terms and
conditions stipulated therein, However, it has not been established fully and not operated till 2014-15 on account
of fellowing submissions-

The Proprietar of the M/s Spark Industries has met with the accident in 2009, The True Copy of MRI in respect of
the damage caused to the Proprietor of M/fs Spark Industries is enclosed and marked as an Annexure-Rd.
Therefare, the M/fs Spark Industries could not start its construction activity and could not pay bank loan till 2012,
The Sharmrao Vithhal Cooperative Bank Ltd., Ichalkaranji has therefore taken the possession of property on
75.06.2010. True Copies of the Letter dated 25.06.2010 and 17.06.2010 issued to the Palice Authorities are
enclosed and marked as an Annexure-B-3 & 4 respectively,

Thereafter, the M /fs Spark Industries after recovery of the Sole Proprietor from the accident and after making
provision for payment of loan has deposited amount or loan with Sharmrao Yithhal Cooperative Bank Ltd.
Therefare, the Bank has released the possession to the M/s Spark Industries in the year 2012, Therefore, the M/
Spark Industries tried to start preliminary activity of installation and construction. However, on account of the
serious illness of the wife of the Proprietor in the year 2013 to 2015 (Brest Cancer}, the M/s Spark Industries could
not operate his its manufacturing activity. The record of such treatment is available with the M/s Spark Industries,
A Copy of the Dperation done in respect of Cancer Treatment is enclosed as an Annexure-R- 5.

The M/s Spark Industries could not operate its ranufacturing activity tlll March 2015, The Coples of Consumer
Personal Ledger {CPL) of MSEDCL, ichafkaran]i for the periced from 2011 to 20145 are enclosed and marked as an
Annexure R-6 collectively, The consumption of Electricity Units for the period 2011 1o March 2015 has been clear-
cut displayed as '0F unit. Therefora, till March 2015, the production activity could not be started for which period,
no Environment Damage Compensation should be assessed by the MPCE.

The M/s Spark Industries would like to submit most respectiully that the production activity was not in operation
during the period July 2015, October 2016, Movember 2016, December 2016, June 2017, August 2017, and
Movember 2022 to March 2023 (COVID Period) respectively, The coples of Consumer Personal Ledger [CPL) of
MSEDCL, lchalkaranfi are already enclosed at an Annexure R-7 collectivaly,

The h/s Spark industries submits that monthly the consumption of Electricity Unit for fumctional days of 74 daysis
average 55631 Units on the basis of period from April 2015 to June 2025 for total consumption of Electricity-Units
actually consumed as per the Consumer Personal Ledper [CPL} of MSERCL, lehalkaranji divided by 110 months for
the sald years.
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Eact.: Pareati Industrinl Estate, Phase 1, Sectar A,

R 7 K Plot 22 ¥adrav , Tal s Shirad | Dist.: Kolhopur
L
o] W E-mall sparkindustries. 2008@rediffmail.com

Cell =91 9970551065 , 2049981206
GETIM 3 TAFCPETA49G1324A

Therefore, It is respectfully submitted that unless and until the average electricity consum ption of 24 days for the
aferesaid period Is achleved, the unit may not be treated as operational for the particular month in which the

record

average during 3 given manth is attributable only to non-manufacturing activities earried out in the unit, and not to -

actual

2025, indicating the average monthly consumption derived by dividing the total units consumed during the said

period

Hence, the f.MNo.7 submits that for the manth of April 2015 to July 2016, Feb 2017 to May 2017, Nov 2017 1o April

2018
2020,
2022

average consumption of Electricity was less than the whatever average calculation is dene 2015 to June 2023, may
not kindly be treated as operation of manufacturing activity and may kindly be exempted from Environment
Damage Compensation (ERC).This for kind consideration and doing needful.

Dated

For and on behalf of M/s Spark Industries

Saumitea Kualkarmi

C

ed electricity consumption falls below such average. Any consumption of electricity less than the said
manufacturing operations, A statement showing the calculation of electricity consumption from 2015 to

by the total number of months, is enclosed herewith for ready reference and marked as Annexure R-8.

Aug 2018 , Mov 2018 , Dec 2018, Feb 2019, Sep 2019 to Dec 2019 , Feb 2020 to May 2020, July 2020 , Oct
Mow 2020 , Jan 2021, April 2021 , May 2021 , July 2021 to Sep 2021, Naov 2021 to Feb 2022, April 2022, May
Aug 2022 to Oct 2022 , July 2023 to Dec 2023 , Feh 2024 , Nav 2024 and Feh 2025 respectively since

this 4" day of September 2025 at Kolthapur

P“fcﬁ'rmd

(Vs
THesl2ozs

e 7
a? e
= el REGIOMAL OFFICE
(=" M. P. C. BOARD
W UDYOG BHAVAN

(3R, FLOOR MEAR COLLECTOR OFF:.
“ILHAPUR - 416 003
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H Date:
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Annexure R-10
2-OSRPW-112-2024.DOC

Ashwini
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION
REVIEW PETITION NO.112 OF 2024
IN

WRIT PETITION NO.1564 OF 2024

Santosh Nigappa Burje ...Petitioner
Versus

Sadanand Ashok Kulkarni & Ors. ...Respondents

Mr. Yuvraj Narvankar, for the Petitioner.

Mr. Prashant P Kulkarni, with Adv. Rachna Mamnani and
Adv: Ritika Rajeev for Respondent No. 1.

Ms. Rupali Shinde, AGP, for Respondent No.2-State.

Mr. Akshay Shinde, for Respondent Nos.3 and 4.

CORAM M.S. Sonak &
Kamal Khata, JJ.
DATED: 31% July 2025

1. Heard learned Counsel for the parties.

2. Mr. Yuvraj Narvankar seeks leave to withdraw this Review
Petition, but submits that the contentions raised by the Review
Petitioner in this Petition may be left open to be adjudicated in the
Appeal which the Review Petitioner has instituted to challenge the

Trial Court’s order rejecting the petitioner’s application for
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injunction restraining the Corporation from executing its
demolition order. We grant leave with liberty as prayed for.

3. However, we note that by our order dated 15™ July 2024, of
which the Review is applied for, we had directed the Corporation
to take action to execute its demolition order dated 30™ December
2021 within four weeks unless there was any legal impediment like
injunction, stay, etc from the competent Court of law or authority.
4, The Review Petitioner filed Civil Suit No.384 of 2022 before
the 5™ Joint Civil Judge (Junior Division) at Ichalkaranji and
sought a temporary injunction. It is now clear that the plaintiff's
claim has been rejected and the injunction application has been
dismissed.

5. Mr. Narvankar admits that the Appeal Court has not granted
any interim relief in the matter. The learned counsel for the
Corporation refers to our order of 19™ August 2024, in which we
had directed that until 23™ September 2024, the Corporation
should not execute its demolition order dated 30™ December 2022.
This is because we had directed the Trial Court to decide the
Petitioner’s injunction application on or before 16™ September
2024.

6. No sooner had the Trial Court rejected the injunction

application than it was expected, or rather, it was the duty of the
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Corporation, which had complied with our order dated 15™ July,
2024 and executed its demolition order dated 30® December,
2021. This, the Corporation, for reasons best known, has not done.
7. Therefore, now that we are allowing the withdrawal of this
Review Petition or dismissing this Review Petition as withdrawn,
we reiterate that the directions issued by us in our order dated 15™
July 2024 revive and the Corporation, must comply those
directions at the earliest unless of course they are again restrained
by any order of the competent Court of law or authority.

8. The Corporation must submit its compliance report to this
Court on or before 14™ August 2025. The advance copy of the
compliance report must be provided to the learned counsel for the
original Petitioner. This is necessary because the learned counsel
for the respondent complainant pointed out that the Corporation
was delaying the execution of its demolition order.

9. This review petition is dismissed as withdrawn with liberty,
as explained above. Nevertheless, the Corporation must still file a
compliance report by August 14, 2025.

10. No costs.

(Kamal Khata, J) (M. S. Sonak, J)
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True copy of the Translation of Mara Annexure R-11
into English

To

Registrar,

Human Rights Commission, Maharashtra State,

9, Hazarimal Somani Marg, opposite Chhatrapati Shivaji Maharaj Terminus,
Mumbai - 400 001.

Subject — Regarding the inhuman acts being committed by the officers and employees of
Ichalkaranji Municipal Council under the influence of arbitrary actions and corruption-driven
motives of municipal contractor Mr. Sadanand Kulkarni.

Reference — Your letter no. MSHRC/COURT-2/11/2022/2006 dated 11/11/2022 (received
here on 21/11/2022).

In connection with the complaint application filed by the applicant, Mr. Santosh Ningappa
Burje, and with reference to your above-mentioned letter, you had directed this office to
submit a report within six weeks. Accordingly, a para-wise report from this office in the
present matter is as follows:

Mr. Santosh Ningappa Burje was granted building permission under License No.
BPA/00181/2019-20 dated 24/12/2019. Based on this building permission, Mr. Burje
commenced construction on C.S. No. 405. On 07/04/2020, Mr. Sadanand Kulkarni submitted
an application to this office complaining that Mr. Burje was carrying out unauthorized
construction and also demolishing a common wall without obtaining consent from co-sharer
Mr. Kulkarni. Following this, by letter dated 13/04/2020, Mr. Burje was directed to get the
site measured by the government department concerned and to submit the measurement
map.

Further, by notice dated 25/06/2020 under Section 51(1) of the Maharashtra Regional and
Town Planning Act, 1966, he was called for a hearing on why his building permission should
not be cancelled. The hearing was scheduled on 02/07/2020 in the chamber of the Chief
Officer, but Mr. Burje did not remain present. On 03/07/2020, a letter was issued to him
informing that his building permission had been suspended and that failure to comply would
result in cancellation. Mr. Burje replied on 27/07/2020 stating that he had already submitted
the necessary documents on 03/06/2020 to the then Municipal Council office.

As per the suspension order dated 03/07/2020, Mr. Burje was expected to stop construction.
However, Mr. Kulkarni lodged complaints on 14/07/2020 and 17/07/2020 that despite the
suspension order, Mr. Burje continued construction. Since Mr. Burje did not comply with the
suspension and failed to fulfill conditions stated in the 03/07/2020 notice, his building
permission was cancelled on 28/07/2020. Still, instead of halting construction, Mr. Burje
continued building under the supervision of Mr. Sunil Zharge, Supervisor. Consequently, a
panchanama (official spot report) was recorded on 29/07/2020 at 11:35 a.m.

On 30/07/2020, Mr. Burje submitted an application requesting cancellation of the action
dated 28/07/2020 (where his permission was cancelled) and restoration of his building
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permission. On 04/09/2020, he also applied for measurement of the road in front of C.S. No.

405 and demarcation of its eastern boundary. Following this, the municipal surveyor
measured the plot and reported that the construction did not encroach upon the 9.00 m
wide development plan road and that a gap of about 1.5 m was maintained. Mr. Burje had
also attached a letter from the City Survey Officer dated 29/05/2020 along with his
02/07/2020 application. Accordingly, his building permission was reinstated, and the
complaints made by Mr. Kulkarni were disposed of, as informed by letter dated 28/10/2020.

Later, Mr. Kulkarni filed Civil Suit No. 174/2020 in the Civil Judge Senior Division Court,
Ichalkaranji. The Court ordered an injunction restraining Mr. Burje from carrying out any
construction on the disputed property to the extent of East—West 3 ft and North—South 22
ft. Subsequently, Mr. Burje filed Civil Appeal No. 6/2021 in the District Court, Ichalkaraniji,
and by order dated 03/04/2021, the Court set aside the earlier injunction. However, on the
same day, Mr. Kulkarni applied in the District Court, and the District Judge-2 stayed the
03/04/2021 order for 30 days. On 29/04/2021, the Court extended the stay by another 30
days.

Mr. Kulkarni again complained on 05/05/2021 that construction was still going on.
Accordingly, on 06/05/2021, Mr. Burje was directed by letter to stop work immediately,
failing which he would be solely responsible for consequences. Mr. Burje replied on
06/05/2021 stating that the matter was sub judice and that the Municipality should not
interfere. In Writ Petition No. 1860/2021, the Hon’ble Bombay High Court on 19/05/2021
held that the earlier order in Civil Suit No. 174/2020 remained applicable, restraining Mr.
Burje from constructing on the 3 ft (E-W) and 22 ft (N-S) portion of the disputed property.

Despite this, on 25/05/2021, Mr. Kulkarni complained again that construction was ongoing.
A panchanama conducted the same day at 11:00 a.m. confirmed construction activity. Mr.
Burje then replied that he had stopped construction in the disputed 3 ft x 22 ft portion but
was continuing construction on the remaining land. A further panchanama on 31/05/2021
confirmed that the disputed portion was kept vacant, but construction was still going on in
the rest of the property. As Mr. Burje did not fully comply with the High Court’s order, he
was issued letters on 08/06/2021 and 29/07/2021 instructing him not to construct in
violation of Court orders.

Since construction still continued, a notice under Section 54 of the MRTP Act was issued on
08/07/2021 directing demolition of unauthorized work. As he did not comply, another
notice under Section 53 was issued on 23/08/2021. Since he again failed to demolish, a
police complaint was lodged against him on 29/10/2021. Presently, the building is complete
and in use.

Further, complaints were lodged by Mr. Kulkarni and Mrs. Vidya Suryakant Mali that Mr.
Burje had also carried out unauthorized construction on other parts of C.S. No. 405.
Accordingly, on 28/09/2021, he was asked to produce building permission documents. In his
reply dated 04/09/2021, he sought copies of the complaint before submitting his response.
On 10/11/2021, he was again directed to submit documents within 7 days, but though he
replied on 21/10/2021, he did not furnish any documents.

Therefore, on 20/12/2021, he was issued a notice under Section 54 of the MRTP Act to stop
unauthorized construction. As he did not comply, another notice under Section 53 was
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issued on 30/12/2021 for demolition. Since he failed to demolish and completed
construction, a fresh police case was filed against him on 26/02/2022. Presently, the
construction is complete and in use.

Meanwhile, Mrs. Vidya Mali and Mr. Sadanand Kulkarni filed Writ Petition No. 14894/2022 in

the Hon’ble Bombay High Court regarding both the constructions. On 06/12/2022, the
Hon’ble Court ordered necessary action under the MRTP Act against the unauthorized
construction.

As narrated above, the factual position of the matter shows that Mr. Burje repeatedly
violated the orders of both the Civil Court and the Hon’ble High Court. Hence, the actions
taken against his construction are consistent with the provisions of the MRTP Act and the
orders of the Courts. Accordingly, this report is being submitted for further action.
Enclosure:

1. Documents relating to the action taken in the present matter, page no. ___ to

Deputy Commissioner, Ichalkaranji Municipal Corporation.
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MAS/Case No, — 2781/13/14/2021

. Santosh Ningappa Burje

Behind Ichalkaranji Gharpade Natyagruh
Mali Masterwada Ward No. 4, R, No. 11111

Ichalkaranjl , Dist. lchalkarnaj
Wis,

:  Chief Officer _
lehalkaranji Nagar Parishad,
Kolhapur

: 14™ August, 2023

: M. A. Sayeed, Member

ORDER

Complainant Shri Burje has made a futile attempt to make a case
of violation of human rights at the hands of respondent Zilla Parishad by

failing to take appropriate actions on his grievances against the alleged

criminal act and gross misconduct on the part of Ichalkaranji Municipal

Corporation, acting under the influence of one private building contractor

who because of his strong TRP with the council was able to manage

expand his real estate construction business and of harassing and

humiliating the complainant since he ventured to raise grievances

against their alleged collusion and misdeeds. It is submitted that order

of stoppage of construction was issued by the corporation without

following the due process of law and tainted with vindictiveness

copsfraining the complainant to move the Commission w/s. 12 of the Act

of 1993
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from the report Ex. 'A’ submitted by

Materials emerges
indicate that complainant and. the

ichalkaranji Municipal Corporation |
eaid builder Shri Kulkamni jointly owned a parcel of land on which
complainant started construction by alleged encroachment on the
portion owned by co-owner Shri Kulkarni which prompted him to
approach Civil Court seeking injunclion against the complainant.
Admittedly both the parties approached the Civil Court seeking

redressal of their grievance vide RCS No. 174/20, WP no. 1860/21 filed

by complainant's opponent Shri Kulkarni. Both these matters are

subjudice before the Court.

Now, when the parties are litigating for adjudication of their rights
before the Civil Court, then the question of intervention by the
Commission does not arise in view of the bar provided under section
36(1) of the Act of 1993 r/w. Reg. 12(i) of Maharashtra State Human
Rights Commission (Procedure) -Reguiaiions, 2011, Reliance with
advantage is placed on following two decisions of Bombay High Court
viz re- Shobha Kolte AIR 1986 BOM 44 (relevant para 6 & 7), re-

MHADA 2010 (3) Mh.LJ 44 (relevant paras 18 to 20 and 22 to 26)
Thus, with such imposing legal bar on record, complainant's

grievances raised before this Commission fail to sustain ground legally
and logically as with the Court subjudice with the matter, a parallel
inquiry by the Commission is not permissible under the law. In view of
the foregoing discussion the complaint is held to be devoid of any merit,

hence dismissed and disposed off accordingly.

M. 'Ln oy
“"‘aﬂi}é‘é’f‘:ﬁ} x%\-nza |
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Annexure R-14

MAHARSHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, Udyog Bhavan,
2660448 et Near Collector Dffice,
Fax No. (0231) 2652952, s Kalhapur - 416 003
E-mail: o Website:
olhapur@mpch.gov.in T hitp:/impch.mah.nic.in
“Your Service is Our Duty”

'No. MPCB/ROKFIPDI 2.4 | 2] ¥ rpop £ Date: | #[1o]acog

To,

Mis. Spark Industries,

Sector-A, Plot No. 22, Phase-,

Parvati Co. Op. Industrial Estate, Yadrav,
Tal. Shireol, Dist. Kolhapur.

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
Pollution) Act, 1974 and under section 31A of Air (Prevention & Control of
Pollution) Act, 1881

Ref: 1. Consent to Establish granted by the Board.
4. Complaint received from Shn Shr Sartesh Burje.
3, Visit of Board Officials on 06.12.2024

4. Legal Action Proposal submitted by SRO Kolhapur vide no MPCE-
LEGAL_ACTIONS-101224007 an 10.12.2024

WHEREAS, the Maharashtra Pellution Contral Board has granted Consent 1o Establish
u's 25 of the Water (Prevention and Control of Pollutien) Act, 1974 and ws 21 of the Air
(Prevention and Contral of Pollution) Act, 1981 & Authorization under Rule 6 of the Hazardous
and Other Wastes (Management and Trans-boundary Movement) Rules, 2016,

AND WHEREAS, it is obligatory on the part of industry to provide & operate adequate
paollution control devices so as not to cause any sort of pollution problem in the surrounding area
and to achieve consented standards

AND WHEREAS, the Board office is in receipt of complaint vide reference at 2 & the Board
Officlal visited the unit on 06.12.2024 for investigation of complaint. AND WHEREAS, SRO
Kolhapur has submitted proposal for legal action against your industry due to following non-
compliances -

1. The unit is in operation without Consent to Operate since long period
2. Air pollution contral system is not provided to 4 nos. of Melting Furnaces

AND WHEREAS, i is noliced that the indusiry has failed to comply with the consent
conditions & violating the provisions of various environmental enactments knowingly & wilfully.
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NOW THEREFORE, in view of the above non-compliance, you are hereby diracted to
show cause as to

1. Why your industrial activities shall not be closed down?
2. Whny the competant Authorities shall not be directed to disconnact water / elactricity supply
to your unit?

You are heraby gven an opportunity fo respond within 7 days from issuance of these
directions, failing which, MPCB will initiate legal actien against your unit without giving any further
notice in accordance with the provisions of the Water (prevention & Control of Pallution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981, which may be noted.

v o g

(. 5. Hajare)
Regional Officer, Kolhapur

Copy submitted to: Joint Directar (APC) MPCE, Mumbai
Copy to: Sub Regional Officer MPCEB Kolhapur - It is directed to serve the said directions to
industry & report accordingly.
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Annexure R-15

MAHARASHTRA  Maharashtra Pollution Control Board

AR Hguv feimm Fsm

Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

UAN No: Application submitted on:
MPCB-CONSENT-0000229934 23-12-2024

Industry Information

Consent To: IIN No.: Submit to:

Operate WP/RO/KOP/KRI/E-25 OF SRO - Kolhapur
98/K-53/2786

Type of institution: Industry Type: Category: Scale:

Industry 042 Industry or processes Orange S.S.
involving foundry operations

Location of Name of Private Industry

industry/activity/etc: Estate:

Private Industry Estate SPARK INDUSTRIES

EC Reqd.

No

Whether construction-buildup area is more than 20,000 No

sq.mtr.(Existing Expansion Unit)

General Information

1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.

Name Address

SADANAND KULKARNI PARVATI CO-OP INDL ESTATE,YADRAV,Ichalkaranji (M CI),Kolhapur
Designation Taluka

Managing Director Hatkanangle

Area District

PARVATI CO-OP INDL ESTATE,YADRAV Kolhapur

Telephone Fax
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9970554065 0

Email Pan Number
sudhanvakulkarni42@gmail.com AFCPK7449G

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name
SPARK INDUSTRIES

Location of Unit Survey number/Plot Number
PARVATI CO-OP. INDL ESTATE YADRAV 22

Taluka District

Hatkanangle Kolhapur

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority
PARVATI CO-OP. INDL ESTATE YADRAV PARVATI CO-OP. INDL ESTATE YADRAV

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body Name of the licence issuing authority
PARVATI CO-OP. INDL ESTATE YADRAV PARVATI CO-OP. INDL ESTATE YADRAV
Sanction plan/ Approved layout Plan/Commencement

Certificate

PARVATI CO-OP. INDL ESTATE YADRAV

3. Names,addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
connected with pollution control and/or Hazardous waste disposal.

Name of Managing Director Telephone number

SADANAND ASHOK KULKARNI 9970554065

Fax number Officer responsible for day to day business
0 SADANAND KULKARNI

4. (a.) Are you registered Industrial unit ? No

Registration number Date of registration

0 Dec 5, 2008

5. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
49.31 CA Certificate 5 7500.00

6. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name

SH/NH 10.00 Kolhapur-lchalkaranji Road
River 8.00 Panchaganga

Human Habitation 0.00 --NA--

Religious Place 0.00 --NA--

Historical Place 0.00 --NA--

Creek/Sea 0.00 --NA--
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6b. Enter Latitude and Longitude details of site

Latitude Longitude
16.71 74.48

7. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry Sensitive Area If Yes, Name Of Area Industry Location with
Area Reference to CRZ
NA No No NA

8. If the site is situated in notified industrial estate,

Details
(a) Whether effluent collection, No NA
treatment and disposal system has
been provided by the authority.
(b) Will the applicant utilize the No NA
system, if provided.
(c) If not provided, details of proposed NA

arrangement.

9.

(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

325.2 321 12.0

10. Month and year of commissioning of the Unit.

2011-06-30

11. Number of workers and office staff

Workers staff Hrs. of shift Weekly off
8 1 8 MONDAY
12.

(a) Do you have a residential o NA

colony Within the premises
in respect of Which the
present application is Made
?

(b) If yes, please state population staying

Number of person staying Water consumption Sewage generation Whether is STP provided?
0 0 0 No

(c) Indicate its location and distance with reference to plant site.

Number of person staying Water consumption

NA 0

13. List of products and by-products Manufactured in tonnes/month, KlI/month or numbers/month with their types i.e.Dyes, drugs etc.
(Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product uomMm Product Existing Consented Proposed Total Remarks
Name Name Revision
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Casting MT/M ALUMINIUM 3.75 10 0 10 NA

CASTING IN

VARIOUS

SHAPES AND

SIZES
Products Name and Quantity
Product Name UuomMm Quantity Remarks
NA --NA-- 0 NA

14. List of raw materials and process chemicals with annual consumption corresponding to above stated production figures, in
tonnes/month or kl/month or numbers/month.

Name of Raw Material UOM Quantity Hazardous Hazardous Remarks
Waste Chemicals

Resin Sand Kag/M 500 No No NA

Aluminium Ingots Ton/M 4 No No NA

15. Description of process of manufacture for each of the products showing input, output, quality and quantity of solid, liquid and
gaseous wastes, if any from each unit process.

NA

Part B : Waste Water aspects

16. Water consumption for different uses (m3/day)

Purpose Consumption Effluent Treatment Remarks Disposal Remarks
Generation
Domestic Pourpose 2.0 1.0 Septic Tank & NA On Land for NA
Soak Pit Gardening
Water gets Polluted 0.0 0.0 --NA-- NA --NA-- NA

& Pollutants are
Biodegradable

Water gets 0.0 0.0 --NA-- NA --NA-- NA
Polluted,Pollutants

are not

Biodegradable &

Toxic

Industrial 0.0 0.0 --NA-- NA --NA-- NA
Cooling,spraying in

mine pits or boiler

feed

Others 0.0

17. Source of water supply, Name of authority granting permission if applicable and quantity

permitted.
Source of water supply Name of Local Body Name of authority granting  Qauntity permitted
permission
Local Body PARVATI CO-OP. INDL ESTATE PARVATI CO-OP. INDL ESTATE 2.0
YADRAV YADRAV
18. Quantity of waste water (effluent) generated (m3/day)
Domastic Boiler Blowdown Industrial Cooling water blowdown
0.0 0.0 2.0 0.0
Process DM Plants/Softening Washing Tail race discharge from
0.0 0.0 0.0 0.0
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19. Water budget calculations accounting for difference between water consumption and effluent generated.

0.0

20. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)

0
Treatment unit Size (mxm) Retention time (hr)
NA 0 0

21. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)

0

Treatment unit Size (mxm) Retention time (hr)

NA 0 0

22.

(i) Are sewage and trade effluents mixed together? No
If yes, state at which stage-Whether before, intermittently or after treatment. NA

23. Capacity of treated effluent sump, Guard Pond if any.
Capacity of treated effluent sump (m3) NA

Effluent sump/Guard pond details No NA
If yes, state at which stage-Whether No NA
before, intermittently or after

treatment.

24. Mode of disposal of treated effluent With respective quantity, m3/day

(i) into stream/river (name of (.00 (ii) into creek/estuary (name (.00

river) of Creek/estuary)

(iii) into sea 0.00 (iv) into drain/sewer (owner (.00
of sewer)

(v) On land for irrigation on (.00 (vi) Connected to CETP 0.00

owned land/ase land. Specify
cropped area.

(vii) Quantity of treated 0.00 Mode of disposal types Recycle
effluent reused/ recycled,
m3/day Provide a location
map of disposal
arrangement indicating the
outler(s) for sampling.
Treated effluent reused /
recycled (m3/day)

Mode of disposal types other
(if any)

25. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.

Untreated Effluent
pH 0.00

SS (mg/l) 0.00 205



BOD (mg/I) 0.00

COD (mg/I) 0.00
TDS (mg/I) 0.00
Specific pollutant if Name Value
any
1 NA 0.00

Treated Effluent

pH 0.00

SS (mg/I) 0.00

BOD (mg/I) 0.00

COD (mg/I) 0.00

TDS (mg/I) 0.00

Specific pollutant if Name Value
any

1 NA 0.00

(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

NA

26. Fuel consumption

Fuel Type uomM Fuel Consumption TPD/LKD Calorific value
Electricity Units/Month 7000 0.00

Ash content Sulphur content Quantity Other (specify)
0.00 0.00 1 NA

27. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type

0 0 0 0

(e) Fuel quantiy (Kg/hr.) (f) Material of construction (g) Shape (h) Height, m (above ground

(round/rectangular) level)

0 0 0 0

(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature °C (1) Exit gas velocity, m/sec.

0 0 0 0

(m) Control equipment (n) Nature of pollutants (o) Emissions control system (p) In case of D.G. Set power

preceding the stack likely to present in stack provided generation capacity in KVA
gases such as CI2, Nox, Sox
TPM etc.

0 0 0 0

27. (B) Whether any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming out from any storages or process
house.

NA

28. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central
Board Publication “Emission regulations Part-1lI" ( December, 1985 )

Poart hole No Details 0.00
Platform  No Details 0.00
Ladder No Details 0.00
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29. Quality of treated flue gas emissions and process emissions. Quantity of treated flue gas emissions
and process emissions.

Sr. Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)
No
1 NA 0 0 0

(Specify concentration of criteria pollutants and industry/process-specific pollutants stack-wise. Enclose
a copy of the latest report of analysis from the laboratory approved by State Board/Central Board/
Central Government in the Ministry of Environment & Forests. For proposed unit furnish expected
characteristics of the emissions..

NA

Part - D: Hazardous Waste aspect

30 Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as amended
in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule |

Cat No Type Qty UuomMm

NA 0 --NA--

Max Method of collection Method of reception Method of storage
NA NA NA

Method of transport Method of treatment Method of disposal

NA NA NA

Waste (Annually) Schedule Il
31. Details about use of hazardous waste

Name of hazardous Quantity used/month Party from whom purchased Party to whom sold
waste/Spent chemical

NA 0 NA NA

32.

a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste
NA

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report
of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &
Forests. For proposed units furnish expected characteristics

NA

33.

Copy of format of manifest/record Keeping practiced by the applicant.
NA

34.

Details of self-monitoring (source and environment system)
NA

35.

Are you using any imported hazardous waste. If yes, give details.
NA
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36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

NA

37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)
NA

38. Quantity of hazardous waste disposal

(i) Within factory
0.00

(ii) Outside the factory (specify location and enclose copies of agreement.)
0.00

(iii) Through sale (enclosed documentary proof and copies of agreement.)
0.00

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.
0.00

(v) Other (Specify)
0.00

Part - E: Additional information

39.

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.

NA

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA

40.

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).

NA

41.

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
NA

42.

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure

NA
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43. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of area/capacity available in applicant’s land)

Type Quantity uomM Treatment Disposal Other Details
DROSS 8 Kg/M AUTHORISED PARTY (Aarya  SOLD OUT NA
Metal)

44. Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
NA

(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?
NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?
NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PLI Act?
NA

45. Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
12.0 Square meter 5 Square meter(42 %) 10
46.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.

THE NON-HAZARDOUS WASTE FROM OUR UNIT IS FURTHER GIVEN FOR RECYCLE.

47.

(a) The applicant shall indicate whether Industry comes under Public Hearing, if so, the relevant documents such as EIA,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.

NA

(b) Any other additional information that the applicants desires to give
NA

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.
NA

48.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.

49.

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and

treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and

until the grant of fresh Consent/Authorization no change shall be made.
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I/We undertake to furnish any other information within one month of its being called by the Board

Signature : SADANAND KULKARNI
Name : SADANAND ASHOK KULKARNI
Designation : DIRECTOR

Yours faithfully

Additional Information

Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark

1 Two Melting Furnaces is in SPM / TPM /S20 WET SCRUBBER SYSTEM NA
operation

Separate EM Provided No Other Emission Sources NA

Measures Proposed NA Foul Smell Coming Out No

Air Sampling Facility Details NA

D.G. Set Details

Description Capacity(KVA) Remarks

NA 0 NA

Hazardous Waste Generation

Hazardous Waste Quantity uomMm Treatment Disposal Other Details

CHWTSDF Details

Member of CHWTSDF CHWTSDF Name Remarks

Cess Details

Cess Applicable Cess Paid
No No

If Yes, UpTo
Jan 11900 12:00:00:000AM

Legal Actions

Legal Legal Record Of Company
Action

Taken

Yes PROPOSED DIRECTION.

MPCB/ROKP/PD/2412170005

Legal Action Details Remarks

1. The unit is in operation without
Consent to Operate since long period.
2. Air pollution control system is not
provided to 4 nos. of Melting Furnaces.

Bank Guarantee Applicable:

No
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Annexure

Environment Clearance

Date Project Details Capital Total Plot area(sq. Total Built up area(sq. Amendment/Extension
Investment(Crs.) mtrs.) mtrs.)
Jan 1, 1970 0 0 0
0 '
- {4 .
£ ) ot 3l

211



Annexure R-16

Maharashtra Pollution Control Board

Phone:

. i (b Udyog Bhavan Building , Near Collectarate
Fax: 0231 -2660448 . El Office,Kolhapur-416 002
Email: srokolhapur@mpcb.gov.in
Date : 30 Dec 2024
To,

SADANAND KULKARNI
PARVATI CO-OP INDL ESTATE,YADRAV,Ichalkaranji (M CI),Kolhapur

Subject: Application for Consent To Operate.
Reference: To your UAN MPCB-CONSENT-0000229934

Sir,
This office is in receipt of your above referred application for grant of Consent To MPCB-CONSENT-0000229934.

On scrutiny it is observed that following documents/details are not submitted.

(A) Documents :

Sr. Points Observations and Remarks

Additional Remarks :

1. You have submitted CA certificate, in which you have mentioned the cost of fixed asset is excluding
computer and furniture, please submit the total cost of assets. 2. You have applied for consent to operate and
as per udaym registration date of commencement is 05.12.2008 and now applied for consent to operate on
24.12.2024, i.e. delay by 5863 days hence required to pay penal charges of Rs. 48190/- (as per Amnesty
scheme). 3. You have to pay total fees of Rs. 27000/- up to 2026 and you have paid fees of Rs. 7500/-, hence
required to pay additional consent fees of Rs. 19500/-. 4. You have not submitted the Air Pollution control
systems provided along with design details with stack height and APCs. 5. You have not submitted reply of
the earlier legal actions of the MPCB.

Regards

(-)

Note: This is a computerized system generated print ,hence does not require any signature.
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Annexure R-17

MAHARASHTRA  Maharashtra Pollution Control Board

HFIRISE UguYl ferzizm #Hzm

Thank you. Your payment has been successfully received with following details.

Transaction Receipt
Transaction Status: Success

Transaction Reference no: ZSVCWYX09P5LOC

Transaction no: TXN2412005730
Transaction On: 31-12-2024 15:05:51
Payment For: MPCB-CONSENT-0000229934
Email: sudhanvakulkarni42@gmail.com
Mobile no: 9970554065
Amount: 48190.00 INR.
P
A
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_ Annexure R-18
M Gmail Soumitra Kulkarni <sparkind2008@gmail.com>

Reply To Scrutiny

Soumitra Kulkarni <sparkind2008@gmail.com> Wed, Jan 8, 2025 at 1:15 PM
To: rokolhapur@mpcb.gov.in

Cc: ankush.patil@mpcb.gov.in, srokolhapur@mpcb.gov.in

Bcc: Sadanand Kulkarni <sparkindustries.2008@rediffmail.com>, Sudhanva Kulkarni <sudhanvakulkarni42@gmail.com>

Respected sir,

Following Attached Documents Are :
1) Response To Scrutiny .

2) Work Order Of APCU

3) Basic Design Of APCU

4) Corrected CA Certificate

5) Consent Fees 19500 Payment Receipt
6) Penal Charges 48190 Payment Receipt
7) Earlier Legal Action Response Letter

Please Go Through All Attachments,

Sincerely,
Spark Industries

7 attachments

ﬂ 4) RE-CERTIFICATE-KULKARNIL.pdf
186K

2) APCU_PO.pdf
B 1036K

ﬂ 1) Response_To_scrutiny.pdf
180K

@ 3) Basic_Drawing of APCU.docx
100K

ﬂ 5) Concent Fees 19500 Receipt.pdf
95K

ﬂ 6) Penal Charges Receipt 48190 Receipt.pdf
95K

ﬂ 7) Response_To_Proposed_Directions.pdf
192K
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C.} INDUSTRIES Cell 5519970554065, 5049981206

GSTIN :27AFCPK7449G1ZA

Annexure R-19

Fact.: Parvati Industrial Estate, Phase 1, Sector A,
Plot 22 ,Yadrav, Tal. : Shirol , Dist.: Kolhapur

E-mail sparkindustries.2008 @rediffmail.com

To,

The Sub Regional Officer,
Maharashtra Pollution Control Board,
KOLHAPUR.

Subject: - APCU INSTALLATION COMPLETED

Reference: - 1. Our application for consent to operate UAN MPCB-CONSENT-0000229934
2. Mailed Documents on 8 Jan 2025

Respected Sir,

With reference to above subject matter we are applied for consent to operate UAN
MPCB-CONSENT-0000229934 along with necessary fees, and documents.

1) Our Air Pollution Control Unit Is Completely Installed and is Fully Operational .
2) We Have Already Paid All The Penal Charges & Receipts Of The Same Are Attached .

3) We Request The Board To Grant Us Consent Regarding The Same .

Yours faithfully,
Sadanand Kulkarni
SPARK INDUSTRIES
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@ SPARK

Fact.: Parvati Industrial Estate, Phase 1, Sector A,
Plot 22 ,Yadrav, Tal. : Shirol , Dist.: Kolhapur

E-mail sparkindustries.2008 @rediffmail.com
sparkind2008 @gmail.com

Cell  :#919970554065, 9049981206

GSTIN :27AFCPK7449G1ZA

- Images Of APCU

Summary Of Unit —

1) Movable Hoods For Each Furnace
2) 5 HP Air Suction Unit

3)  Wet Scrubbing System

4)  Sampling Port & Platform

5) 40 Ft Hight Exhaust
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Annexure R-20

MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, ‘= Udyog Bhavan,
2660448 T, Mear Collector Office,
Fax No. (0231) 2652952. e Kolhapur - 416 003. |
E-mail: f‘"\ Wehsite:http:/impcb.mah.nic.in
rokolhapur@mpeb.dovin |  .your sarvice is Our Duty” | B
No. MPCB/ROIKOPID 2 st 2.2 5 oo 1 2 Date: o #{ns|20a%
Ta,

M/s. Spark Industries,

Sector-A, Plot No. 22, Phase-l,

Parvati Co. Op. Industrial Estate, Yadrav,
Tal. Shirol, Dist. Kolhapur.

Sub: Interim Directions under Section 334 of Water (Prevention & Control of
Pallution) Act, 1674 & Section 31A of Aur (Prevention & Control of Pollution)
Act, 1881

Ref: 1. Proposed Directions issued on 17.12.2024
2. Legal action proposal vide no. MPCB-LEGAL_ACTIONS-101224007.
3. Persanal hearing extended to the industry on 18.03.2025.

This refers to Proposed Directions issued by the Board vide above reference at 1 &
legal action proposal submitted by SRO Kolhapur vide above reference cited at 2.

The persanal hearing of industry representative was extended on 18.03 2025 & as
agreed by the industry representative during Personal Hearing, i is directed to comply with
following direchions: -

1. Industry shall operate air pollution control system round 'Q" clock to achigve the
consented norms.

2. Industry shall operate after cbtaining Consent to Operate from the Board

3. Industry shall submit bank guarantee of Rs. S0000/- which will be forfeited for earlier
non-compliance

In case of failure of above directions, the Board will have no any other option to issue
final directions as may deem fit in your case, which may be noted

(J. 5. Hajare)
Regwnal Officer. Kolhapur

Copy submitted to - Joint Director (APC) M.P.C. Board, Mumbai

Copy to -Sub-Regional Officer, M.P.C. Board, Kolhapur-It is directed to ensure the compliance
of above directions & keep close vigilance on the industry & report accardingly.

_r.p" _~
(Y&
SR

- _j-:_

C
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Annexure R-21

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd, 3rd

Fax: HETITY and 4th floor, Opp. Cine
24044532/4024068/4023516 . Planet Cinema, Near Sion
Website: http://mpch.gov.in i‘iﬁ Circle, Sion (E),

Email: jdair@mpcb.gov.in N Mumbai-400022
RED/S.S.1 (042) Date: 22/04/2025

No:- Formatl.0/APAE Section/UAN
No0.0000229934/C0/2504002460

| ! YL
.II‘-/I(;,S SPARK INDUSTRIES, {.& I.II:E iiﬁt-

Plot no. 22, Sector-22, PARVATI CO-OP. INDL ESTATE, Ll
YADRAYV, Tal- Hatkanangle, Dist- Kolhapur.

L d
Eriamas]

T .

Your Service is Our Duty

Sub: 1st Consent to operate
Ref:  Consent to Establish vide dated 07/07/2009.

Your application No.MPCB-CONSENT-0000229934 Dated 23.12.2024

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the
schedule I, I, lll & IV annexed to this order:

1. The consent to operate is granted for a period up to 31/03/2026

2. The capital investment of the project is Rs.0.4931 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Sr I EY (1]

No Product Quantity uomM
Products
1 |ALUMINIUM CASTING IN VARIOUS SHAPES AND SIZES 10 MT/M

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted (in

SrNo  Description Standards to  Disposal Path

CMD)
1. |Trade effluent 0 As per Schedule-1|Not Applicable
2. |Domestic effluent 1.0 As per Schedule-1{Soaked in soak pit

5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr Stack Description of stack/  Number of Standards to be

No. No. source Stack achieved
1 1 Melting furnace (04 nos) 1 As per Schedule -l

/QMS.PO6_F02/00 Page 1 of 8
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6. Non-Hazardous Wastes:
SrNo Type of Waste Quantity UoM Treatment Disposal
1 DROSS 8 Kg/M|Recycle Sale to Authorized Party

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr No Category No./ Type Quantity UoM Treatment Disposal
NA

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. Industry shall comply with Maharashtra Plastic Waste Management & Handling Rules
2018 and Plastic and Thermocol Products (MUSTH&S) Notification, 2018 and
amendments issued from time to time.

11. Industry shall comply with E-Waste (Management and Handling) Rule, 2016.

12. Industry shall obtain necessary permission from the Directorate of Industrial Safety
and Health (DISH).

13. Industry shall not use scrap as raw material in process.

14. Industry shall make an application for renewal of consent 60 days prior to date of
expiry of the consent.

This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 7500.00 |TXN2412004300 24/12/2024|0Online Payment
2 48190.00 |[TXN2412005730 31/12/2024 |Online Payment
3 19500.00 |[TXN2412005733 31/12/2024|Online Payment

Copy to:

SPARK INDUSTRIES/CO/UAN No.MPCB-CONSENT-0000229934/Indus-1d.240343 (22-04-2025 06:36:10 pm)

/QMS.PO6_F02/00 Page 2 of 8
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1. Regional Officer, MPCB, Kolhapur and Sub-Regional Officer, MPCB, Kolhapur
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

SPARK INDUSTRIES/CO/UAN No.MPCB-CONSENT-0000229934/Indus-1d.240343 (22-04-2025 06:36:10 pm)

/QMS.PO6_F02/00 Page 3 of 8
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:
1. A] Generation - As per your application the treated effluent generation is Nil.
B] Treatment - NA
C] Disposal - NA

2. Al As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 1.0 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50
2 BOD 3 days 27°C Not to exceed 30
3 COD Not to exceed 100

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)

Industrial Cooling, spraying in mine pits

1. . 0.00
or boiler feed

2. Domestic purpose 2.00

3 Processing whereby water gets polluted 0.00

' & pollutants are easily biodegradable '

Processing whereby water gets polluted

4. & pollutants are not easily 0.00
biodegradable and are toxic

5. Gardening 0.0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:
1. As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

Stack APC System Stack
N Source provided/prop Height(in
o.
osed mtr)

Type of Sulphur
Fuel Content(in %)

Pollutant Standard

Melting
furnace FES followed by Electricity 150
1 (04 common 20.00 0 —-NA-- - TPM Mg/Nm?
nos) scrubber 9

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or replacement/alteration well
before its life come to an end or erection of new pollution control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

SCHEDULE-IN
Details of Bank Guarantees:

Consent

(C2E/ Amtof BG Submission Purpose of BG Compl_lance Validity
Period DE]L]

Sr.
No

C20 Imposed Period
/C2R)

Operation &
maintenance of
pollution control

system and

compliance of
consent conditions

Rs. 1.0/-

1] C20 lakh

15 days 31/03/2026 | 31/03/2027

The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days from the date of
issue of Consent.

If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

BG Forfeiture History

Amount of Submission Purpose Amount of Reason of
BG P BG BG

imposed U AL Forfeiture Forfeiture

Consent
(C2E/C20/C2R)

Srno.

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA
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SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.

SPARK INDUSTRIES/CO/UAN No.MPCB-CONSENT-0000229934/Indus-1d.240343 (22-04-2025 06:36:10 pm) Page 6 of 8
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13.

14,

15.

16.

17.

18.

19.

20.

21.

22.
23.

24,

25.

26.

27.

SPARK INDUSTRIES/CO/UAN No.MPCB-CONSENT-0000229934/Indus-1d.240343 (22-04-2025 06:36:10 pm)
/QMS.PO6_F02/00

You shall operate OCEMS installed for source emission round 'O' clock and transmit data
online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions and
ambient air quality monthly/quarterly. You shall conduct Dioxin Furan monitoring by third
party NABL Accredited agency once in year and submit report to Sub Regional Officer.

You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation.

Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be wused for Iland filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

An inspection book shall be opened and made available to the Board's officers during their
visit to the applicant.

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board.

Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board’s Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.
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28.

29.

30.

31.

32.

33.

34,

35.

36.

37.

The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions.

The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

You should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution control system or its parts after expiry of its expected life as defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof.

You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website (www.mpcb.gov.in).

You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical
Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year

This certificate is digitally & electronically signed.

SPARK INDUSTRIES/CO/UAN No.MPCB-CONSENT-0000229934/Indus-1d.240343 (22-04-2025 06:36:10 pm)
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